
Jammu and Kashmir Pollution Contro! Committee
Parivesh Bhavan, Forest Comptex ll Sltf Factory Road
Transport Nagar, Jammu, 180 006 ll najOagn, Srinagar, 190 008

Tel - 0191-2476927; mail - membeBecretaryjkspcb@gmail com

The Consuttant Judiciat,
Hon'ble NationaI Green Tribuna[,
PrincipaI Bench,
New Dethi.

No: JKPCC/NGT/oA 5s4-2024t t ll I - I I lZ Date:-j0 -09-2024

Sub:- Comptiance Report of the Jammu and Kashmir Pottution Control

Committee in comptiance to the Orders of the Hon'bte National

Green Tribunat dated 23-08-2024inOA No.594 of 2022titted "Syed

Riyaz V/s Union Territory of Jammu and Kashmir and Ors".

Sir,

ln comptiance to the directions of Hon'bte Nationat Green Tribunat, Principat

Bench, New Dethi order dated 23-08-2024in OA No. 594 of 2022 titled "Syed

Riyaz V/s Union Territory of Jammu and Kashmir and Ors", the Comptiance

Report of the J&K Pottution ControtCommittee is submitted herewith.

It is therefore, requested that the Comptiance Report may kindty be taken on

record and ptaced before the Hon'bte NGT for consideration.

Your faithfulty,

Enct:- As Above

a6L*irk.*
(Gha nsfibm Si ngh) J KAS-
Member SecretarY 7O -7 . >

J&K PCC

Copy to the:-
1) Sh. G. M Kawoosa, AdditionatstandingCounsetfor UTof Jammu and Kashmir,

New Dethi for information and necessary action.

?
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Before the Hon'bte NationaI Green Tribunal
Principat Bench, New Dethi

Originat Apptication No. 594 ol 2O22

IN THE MATTER OF Syed Riyaz V/s Union Territory of
Jammu and Kashmir and Ors.

That the Hon'ble NationatGreen Tribuna L vide order dated 23-O8-2O24inOA
No. 594 of 2022 inter-atia issued fottowing directions:-

"17. Principal Secretary, Jammu Kashmir Poltution Controt Board
who is present in virtual mode also states yvlth regard to status
of imposition of environmental compensation, etc., he wiuverify
current status and submit further report.

ln comptiance to the aforesaid directions of the Hon,bte NGT dated 23-Og-

2024, it is submitted that out of 21 Brick kitn unit hotders, who were arrayed as

respondents (5-25) in OA No.594t2O22, proprietors of fottowing 17 brick kitn units

approached the Hon'bte High Court of Jammu & Kashmir and Ladakh by fiting a

writ petition and sought directions for Renewat of CTO of their respective Brick

Kitn un its.

The detaited particutars of the Brick Kitn units, who have approached the

Hon'bte High Court atongwith writ petition numbers and interim directions of the

Hon'ble High Court are given in the betow mentioned tabte:

Page 1 of 10
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Compliance Report of the Jammu and Kashmir pottution Controt
Committee in compliance to the Orders of the Hon'bte National Green
TribunaI dated 23-08-2024in oA No. 594 ol 2022 titted ,,Syed Riyaz V/s
Union Territory of Jammu and Kashmir and Ors,,.

Background:
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A) Particulars of unit holders who have filed writ petitions before the
Hon'ble High Court of Jammu & Kashmir and Ladakh.

2

S.
No.

Name of the
Brick Kitn

Writ Petition
No. atongwith

titte of the
case

lnterim directions of the Hon'bte High Court Annexures

1 M/s Jai Raja

Mandtik Brick

Kitn, Mishriwata,

Jammu.

WP (c)

No.394/2024

Order dated2T-05-2024

"ln the meanwhile, in case, petitioners file

the representation, the same shatl be

considered in accordance with the

provisions of law;'

1

M/s New

Jagdambey Brick

lndustry Matpur

Bathera, Jammu.

WP (c)

No.137712024

dated 03-07- 24

"ln view of the limited nature of

controversy involved and the relief

sought by the petitioner, the present

petition is dispose d of with a direction to

the respondents to treat the present writ

petition as a representation on behalf of

the petitioner and take a call thereon

strictly in accordance with aforesaid

notification dated 15.12.2023 within a

period of six ureeks from the date copy of

this petition along with documents

annexed therewith are made available',.

2

3 M/s Shiv Shakti

Brick Kitn,

NagbaniJammu.

WP (c)

No.39412024

Order dated 27-0s-2024

"ln the meanwhile, in case, petitioners fite

the representation, the same shat{ be

considered in accordance with the

provisions of law."

3

*4t,L
Page 2 of 10
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4 M/s Jai Kitn,

ManyaI

Brahmana,

Jammu.

WP (c)

No.1138/2024 "Meanwhile, the respondents are directed
to consider the renewal of petitioner,s

Pollution Control Certificate at least up to
23-02-2025 without insisting upon
conversion of its brick kitn to Zig Zag
Technology or Vertical Shaft Technotogy or
Piped Natural Gas. Tiil such time the
decision is taken by the respondents non
the representation of the petitioner, no
coercive measure shatl be taken against the
petitioners,'

5 M/s Sri Ganesh

Kitn, Kangrait

Dayaran,

Jammu.

WP (c)

No.11 14/2024 "Meanwhile, subject to objections and
till next date before the Bench, it is
ordered that in case a representation

has been made by the petitioner to the
respondentg the same sha{{ be
disposed of by them and tilt the
representation of the petitioner ,s
considered and decided, the
respondents shal( not take any coercive
measures against the petitioner.

Alteration/modification on taying

motion".

02520-05-Qrder dated 5

6. M/s Kaitash pati

Brick Kitn, New

Bawa Tatab,

Jammu.

WP (c)

No.1375/2024 "ln the meantime, the respondents are

directed to consider the renewal of (ast

consent to operate of the petitioner

without insistrng upon the conversion to

6

Page 3 of 10
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e prescribed technology and the unit

of the petitioner shatt not be subjected

to any forced c{osure. This interim

direction is, however, subject to
objections from the other side,,.

th

7 M/s New Gurdyal

Brick Kiln, Badyat

Brahmana, R.S

Pura, Jammu.

WP (c)

No.1067/2024

Order dated 15-05-2024

"ln the meanwhile, subjectto objections

from the other side and tiil next date of
hearing before the Bench, it is ordered

that in case a representation has been

made by the petitioners, the same shall

be disposed of by them and tiil the

representation of the petition is

considered and decided, the

respondents sha{{ not take any coercive

measures a ga i n st th e petiti o ne rs,,.

7

B M/s GurdiatBrick

Kitn, Badyat

Brahmana, R.S

Pura Jammu.

WP (c)

No.1067/2024

order dated 15-05-2024

"ln the meanwhile, subjectto objections

from the other side and titt next date of
hearing before the Bench, it is ordered

that in case a representation has been

made by the petitioners, the same sha{l

be disposed of by them and tilt the

representation of the petition is

considered and decided, the

respondents sha{{ not take any coercive

measures aga i n st t h e petiti o n e rs,'.

I

*t"L
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q M/s B D Gupta

and sons, Sarore

Kothey, Bishnah,

Jammu.

WP (c)

No.394/2024 "ln the meanwhile, in case, petitioners fite
the representation, the sa/ne sha{{ be
considered in accordance with the
provisions of law;,

I

10 M/sBDGupta&

Co., Sarore

Kothey, Bishnah,

Jammu.

WP (c)

No.1115/2024 "Meanwhile, the respondents are

directed to consider the renewal of
petiti on e r,s po lluti o n Co ntro I C e rtifi cate
at (east up to 23-02_2025 without
insisting upon conversion of its brick kitn
to zig zag technotogy or Vefticat Shaft
Technology or piped Natural Gas. Tiil
such time the decision is taken by the
respondents on the representation of
the petitioner, no coercive measure

shall be taken against the petitioner.

Alteration/modification on taying

motion."

10

11 M/s Jandiat Brick

Kitn, Khairpur,

R.S pura,

Jammu.

WP (c)

No.1067/2024

Order dated 15-05-2024

"ln the meanwhile, subjectto objections
from the other side and titt next date of
hearing before the Bench, it is ordered

that in case a representation has been

made by the petitioners, the same shat{

be disposed of by them and titt the
representation of the petition is
considered and decided, the
respondents shal( not take any coercive

measures against the petitioners,,. 
1

11

Page 5 of 10
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12.
12Order dated 15-05-2024

"ln the meanwhile, subiectto obiections

from the other side and till next date of

hearing before the Bench, it is ordered

that in case a representation has been

made by the petitioners, the same shall

be disPosed of bY them and till the

representation of the Petition is

considered and decided, the

respondents sha{l not take any coercive

measures agai nst the petitioners"'

M/s Krishna Brick

lndustry, BadYat

Brahmana, R.S.

Pura, Jammu.

WP (c)

No.106712024

Order!atcd 22L45.2024

"ln the meanwhile, subiect to obiections

from the other side and till next date of

hearing before the Bench, it is ordered that

in case a representation has been made by

the petitioner,thesarne shallbe disposed of

by them and titl the representation of the

petitioner is conside red and decided, the

respondents shall not take any coercive

measure against the Petitioner."

WP (c)

No.116112024

M/s Zamindara

Brick lndustries,

Badyat

Brahmana, R.S

Pura, Jammu.

13

14Order dated 27-05 -2024

" ln view of the submissio n made by learned

counsel for the respondents, this petition

shatl stand disposed of. The respondents to

proceed strictly in accordance with the said

notification."

WP (c)

No.117012024

M/s Abhi Brick

Kitn, Gandu

Chak, Mandat,

Jammu.

14

15Order dated 24-04-2024

"Meanwhile, the respondents are

directed to consider the renewal of

WP (c)

No.89212024

M/s Mazdoor

Kissan Brick Kitn,

Patti, Samba.

15

13

*nap--
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petiti o n e r's Po lluti o n C o ntro I C e rtif i cate

at least up to 23.02.2025 without

i nsisti ng u pon conve rsio n of its brick ki ln

to Zig Zag Technology or Verticat Shaft

Technology or Piped Natural Gas. TiU

such time the decision is taken by the

respondents on the representation of

the petitioner, no coercive measure

sha{{ be taken against the petitioner".

16 M/s Om Brick

Kitn, Tritokpur,

Samba.

WP (c)

No.113912024

Order dated 22-05-2024

"Meanwhile, the respondents are

directed to consider the renewal of

petiti o ne r's Po lluti o n Co ntrol C e rtiticate

at least up to 23.02.2025 without

insisting u pon conve rs i o n of its b ri c k ki ln

to Zig Zag Technology or Vertica{ Shaft

Technology or Piped Natural Gas. TiU

such time the decision is taken by the

respondents on the representation of

the petitioner, no coercive measure

shall be taken against the petitioners".

M/s Vaid Brick

Kitn, Rakh Baroi,

Samba

WP (c)

No.113912024

Order dated 22-05-2024

"Meanwhile, the respondents are

directed to consider the renewal of

p etiti o n e r's Po lluti o n C o ntro I C e rtif i c ate

at least up to 23.02.2025 without

insistingupon conversion of its brickkiln

to Zig Zag Technology or Vertical Shaft

Technology or Piped Natural Gas. Iil{

17

16

17

*bt+
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such time the decision is taken by the

respondents on the representation of

the petitioner, no coercive measure

sha{l be taken against the petitioners".

The Jammu & Kashmir Potl.ution ControI Committee respondent in the

above mentioned writ petition have fited objections before the Hon'bte High

Court of Jammu & Kashmir and Ladakh.

B) Unit hotders in respect of which no court directions have been received

by the J&K Potlution ControI Committee:

As per the record avaitabte in the legaI section of J&K Pottution Control

Committee, no any order/direction has been received in respect of the fottowing

4 brick kitn units (respondents in the OA 594.2022):

1. M/s Devi kitn, Dayaran, Jammu.

2. M/s Guru Teg Bhadur, Badyal Brahmana, Jammu.

3. M/s New Jai Chichi Mata Brick Kitn, Dabuj Kaka, Samba

4. M/s Nandi Brick Kitn, Rakh Baroi, Samba.

C) Particutars of unit hotders who have chatlenged tevy of Environmental
Compensation:

Simitarl,y, fottowing 5 brick kitn units (respondents in the OA No. 594/2022)

have chal.tenged Levy of Environmental Compensation by the J&K Pottution

Controt Committee before the Hon'bte High Court of Jammu & Kashmir and

Ladakh and the Hon'bte Court has stayed the deposition of the Environmental

Compensation in the 1, 2and 3 bel.ow. The case has been tisted on 20-11-2024.

The detail,ed particutars atongwith writ petition numbers and interim directions of

the Hon'bte High Court of Jammu & Kashmir and Ladakh are given in the below

mentioned tabte for appraisat.

Page 8 of 104r4--L
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S.

No.
Name of the Brick

Kitn

Writ Petition
Number

Interim directions of the Hon'bte
High Court atongwith date

Annexures

1 M/s Krishna Brick

lndustry, Badyat

Brahmana, R.S.

Pura, Jammu.

WP (c)

No.2295/2024

order dated 25-09-2024

"Meanwhile, subject to
objections from the other side

and till next date of hearing
before the Bench, the deposit
of environmental
compensation amounting to
Rs,3,68,750/-(Rupees Three

Lakh Sxty Eight Thousand

Seven Hundred Fitty only) by
petitioner No. 7, Rs.4,81,250/-

(Rupees Four Lakh Eighty One

thousand Two Hundred Fifty
only) and Rs.4,81,250/-

(Rupees Four Lakh Eight One

Thousand Two Hundred Fifty
only ) by petitioner No.3 in
terms of Order Nos.05-IKPCC

of 2024,O7-IKPCC of 2024 and
04-IKPCC of 2024 dated
1 7. 08.2024 s h all stay."

18

2 M/s Gurdiat Brick

Kitn, Badyat

Brahmana, R.S

Pura Jammu.

WP (c)

No.229512024

3 M/s New Gurdiat

Brick Kitn, Badyat

Brahmana, R.S

Pura, Jammu.

WP (c)

No.2295/2024

4 M/s Om Brick Ki[n,

Tritokpur, Samba

WP (c)

No.230912024

Order dateLU_.Q9.2O24

"Meanwhite, the respondents
are directed consider the
renewaI of petitioners' Pottution

Control Certificate at least up to
23.02.2025 without insisting
upon conversion of its brick kitn

to Zig Zag Technology or Vertical
Shaft Technotogy or Piped

NaturaI Gas, until the decision is
taken by the respondents on the
representation of the
petitioners, no coercive
measures shatt be taken against

the petitioners".

19

5 M/s Vaid Brick Kitn,

Rakh Baroi, Samba

WP (c)

No.2309/2024

dolrl-
Page 9 of 10
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The Jammu and Kashmir Pottution ControI Committee respondent in the

above mentioned writ petitions is in the process of drafting and fiting objections

in the above mentioned writ petitions.

However, the J&K Pottution Control Committee have accorded

consideration to the request of the petitioners treating the writ petitions as

representation in comptiance to the directions of the Hon'bte High Court Orders

mentioned above. (Copy enclosed as Annexure-20)

It is also necessary to mentioned here that before issuance of orders for

levy of Environmental Compensation upon the unit holders in comptiance to the

directions of the Hon'bte NationaI Green Tribunat dated 21-05-2024, show cause

notices were issued to the unit hotders and opportunity of being heard was

provided and were asked to fite their repty within a period of 10 days on 03-08-

2024. Again st this, respo n se of 5 u n it hotders / petitio ners was received on 22-08-

2024 (4) and 23-08-2024 (1) i.e. day of previous hearing in the case. The copy of

the response fited bythe unit hotders / petitioners are enclosed herewith for kind

perusa[ (copy enclosed as Annexure 21).

ln the premises, it is therefore respectfutty prayed that the Comp[iance

Report may kindty be taken on record and ptaced before the Hon'bte Nationat

Green TribunaI for consideration.

,on,.#,,*$ffi
Member Secreta ry

J&K PCC

)+

Page 10 of 10
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Anrtz*lts*- |

Sr. No. 73

t" qr
wP(C) No.39412A24

tu/In &J.FJ;c
M/s Shiv SHakti Brick Kiln and
Ors

Through:- Mr, Vishal Goel, Advocate

V/s

UT of J&K and Ors Respondent(s)

Through:- Ms. Chetan Manhas, Assisting counsel
VlCE

Mr, Amit Gupta, AAG

CORAM: HON,BLB MR. JUSTICE VNOD CHATTERJI KOUL, JUDGE
ORDER

27.05.2 024

Learned counsel for the respondents seeks and is granted four

weeks time for filing reply, failing which, right to file the same shall stand

closed.

List on 20.07.2024

In the meanwhile, in case, petitioners file the representation, the

same shall be considered in accordance with the provisions of law

(Vinod Chatterji Koul)
Judge

. . .. Petitioner/Appellant(s)

Jammu:

HTGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU
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Sr.No. l3

HIGH COURT OF JAMMU & KASI{MIR AND LADAKH
AT JAN{MI.J

wP(c) No.1377,2024
CM No.343112024

New Jagdambey Brick Industry
,Petitioner(s)lAppel lant(s)

Through :- Ir4r. Vishal Cocl, Aclvocate rvith
Ir4r. Dinesh Dogra, Advocate .

V/s

UT of J&K & Ors. Re spondent(s)

Through :- Mr. Amit Glrpta, AAG.

CoTam: HON'BLE MR. JUSTICE RAJESH SEKHRI, JUDGE

OR-DER
(43.07.2024\

01. Petitioner has invoked writ jurisdiction of this Court under Arricle 226

of the Constitution of India to implore for the following relief's:

"A. Certiorari:
Quashing Public Notice No.DIP/J-4983.p, dated 20.0t.2024, issuecl by
the respondents No.2 to 4, in so far as it is in consistent rvith tne
Notification of Ministry of Errvironment deted 22.02,2022 and
15.12.2023, therebv changing the entire spirit/complerion of the srid
notifications, resulting into illegal denial/depriving the petitioners of
renelval of their pollution control r:ertificates.
B. l\Iandamus

Commanding the responttents No.2 to 4 to clecicte the rene*,al
application of the petitioner a,d renerv the consent to operate
(Pollution certificate) of the petitioner concerns rvithout insisting upon
the prematu re compliance/i nstallation of Zig-Zagtech nology.
C. Prohibition
Restraining the respondents from taking any coercive measure against
the petitioner kiln for t'ant o[ renerval of the pollution co-ntrol
certificate, renen,al *'hereof has been illegalty withheld bv the
respondents No.2 to 4."

02. Mr. Amit Gupta, leamed AAG appearing for the respondents has

produced a copy of order dated 27 .05.2024 passed by a coordinate Bench of this

court in case titled 'Abhi Brick Kiln r/. ur o.f J&K & ors'; twp(c)

No.117012024), to contend that respondents are not averse to the consideration

of the relief clairned by the petitioners in act-^ordance with notif-rcation GSR

A 
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2

895(E) dated 15.12.2023 issued by the Govemment of India i,e. Ministry of

Environment, Forest and Climate Change .

03. In view of the limited nature of controversy involved and the relief

sought by the petitioner, the present petition is clisposed of with a direction to the

respondents to treat the present writ petition as a representarion on behalf of the

petitioner and take a call thereon strictly in accordance with aforesaid

notification dated I 5.12.2023 within a period of six weeks from the date copy of

this petition along witlr documents annexed therewith are made available,

04, Disposed of.

(RAJESH SEKHzu)
JUDGE

Jammu:
03.07.2024
Eva

Eva Gupta
2024.Q7.04 15:21
I attesl to lhe accuracy and
integrity of this documenl
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fl nne-6-tr-rr-l- -!

Sr, I{o,73

HIGH CO OF JAMMU & KASHMIR AND LADAI(H
AT MMU

M/s Shiv SHakti Brick Kiln and
Ors

wP(C) No.39412024

Petitioner/Appellant(s)

Through:- Mr. Vishal Goel, Advocate

V/s

UT of J&K and Ors . , ,.,Respondent(s)

Through:- Ms. Chetan Manhas, Assisting counsel

vice
Mr. Amit Gupta, AAG

CORAM: HON,BLE MR. JUSTTCB VINOD CT{ATTERJI KOUL, JIIDGE

ORDER

zi, 05,2024

Learned counsel for the respondents seeks and is granted four

weeks time for filing reply, failing which, right to file the same shall stand

closed.

List on 20.07.2024

In the meanwhile, in case, petitioners file the representation, the

same shall be considered in accordance with the provisions of law.

(Vinod Chatterji I(oul)
Juclge

Jammu:
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Ir Sr. No. 1 82

Jai Kiln

Throtrgh:-

V'S

UT of J&K and others

Througl,:-

wP(C) No' 1138/2024

. . .. Petitioner/APPellant(s)

Mr, Vishal Goel, Advocate

CORAM : HoN'BLE MR' JUSTICE vlNoD CHr\TTERJI KOUL' JUDGE

ORDER
22,05.2024

Issue notice to the respondents' rentrnable within four weeks'

Requisites tbr service within one week'

List on 26.07.2021'

Meanwhilt: - the rcspondents are dircctcd to consicler the renerval of

petitioner,sPollutionContlotCertificateatleastupto23'02.2025urithout

insistinguponOonYersiclnofitsbriclckilntoZigZagTechnologyor

Vertical Shatt Tecllrologl' or Pipec{ Nahiral Gas' Till such tirne the

decision is takcn by the rc-spondents on the representation of the

petitioner, no coercive measure shall be taken against the petitioners'

(vlNOD CHATTERJI KOUL)
JUDCE

Jammu
22.05.2074
Vishal

Vishal Khajuria - -

'f'3'.",'.;{i|f,i::"'.nru'

A nnorr,',r -!

.Re sPondent(s)

HIGH coURT'OF JAMIVIU s KaSHUIM0{D-LADAMI

I

-
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A ^no-a,tr*.-U
t,

Sr. No. 1

WP(C) No. 1114/2024
C1\{ No. 280012024

Shree Ganesh Kiln

Through:-

Vs

Union TenitorT of i&K & ors'

Throtrglt:-

Petitioner/APPellant(s)

Ir4r. Vishal Gocl, Advocate

...ResPondent(s)

CORAM ; HON,BLE MR. JUSTICE VINOD CHATTBRJI KOL]L, JUDGE

ORDER
20,0s'2024

NoticetotherespondentsintherrrainpetitionaswellasCM,

returnable within four weeks' Requisite steps for servico within one week'

List on 07,08'2024'

Meanwhile, subject to objections ancl till next date betbre the

Bench,itisorderectthatinCaSearepresentationhasbeenmadebythe

petitioner to thc respondcnts' the same shall be disposed of by them and

tilltherepresentationoftlrepetitionerisconsideredancldecided,tlre

respondentsshallrrottakeanycoercivemeasuresagainstthepetitioner.

Alteration/modifi cation on laying motion'

(\/ INOD CHATTERJI KOUL)
Judge

JAMMU
RA,t! tlL'ltl'l/PS
20.05.2021

Ram Murti
iozq.o5,zr tz,3s
I attest to the accuracY ano
integritY of this document

HtcH counr or:auMIJ si KASHMIR AND LADAKH
AT JAI\I\IU

1738



Case No.:'

KailashPatiBrick Kiln

Vs

firm

WP(C) No. 1375/2024

CM No, 342812024

Sr. No. 22

,,,,,Appellant(s)/Petitioner(s)

HIGH COURT OF JAMMU & KA-SHMIR AND LADAKH

AT JAMMU

Through:- Mr' Vishal Goel' Advocate

Commissi oner/S ecretary to Govt'' Ecolo gy Env ironment Department'

Respondent(s)

Through;-

Coram: HON'BLE MR. JUSTICE RAHUL BHARTI' JUDGE

ORDER
01.06.2074

01. The petitioner-M/t Kailaspati Brick Kiln' Near Bawa

Talab, Akhnoor Road is a firm born out of the partnership deed

dated 16.04.2004 read with addendums dated O2'O+'2013 and

01.04.2014' Sh' Pritam Singh' one of the two partners of the said

02. For the purpose of operation of the brick kiln which is

subject to regime of Water (Prevention & Control of Pollution) Act'

TgT4readwithAir(Prevention&ControlofPollution)Act,1981,

a consent to operate is mandated in terms of the aforesaid two

Acts. The petitioner-firm possessed last consent to operate issued

Anne+urrl-.-
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r*"

WP(C) No. 1375/2024

Clvl No. 342812024

on 11.07.2018 by the Jamrnu & Kashmir State Pollution Control

Board'. This consent to operate was infact renewed under section

25 & 26 ofthe Water (Prevention & Control of Poltution) Act' 1974

and section 21 of the Air (prevention & Control of Pollution) Act'

1981' This renewed consent to operate issued on 11 'O7 '2018 was

for a period upto Mar ch' 2023 or upto the period of brick kiln

licerrceissuedbythecornpetentauthoritywhicheverisless.

03, Running of the a brick kiln is subject to grant of licence

which in the case of the petitioner said to be t: ".:ttt" 
of currency

s' 2O'O0O/' for the Year 2023-24

as Per dePosit of licence fee of R

in terms of Govt' Receipt No' A8464243 dated 29'll'2023'

04. While the petitioner's renewed consent to operate was in

a state of operation' the Govt' of India' through,-- *t:t]-':- ":

Environment, Forest & climate change, carne forward with a

notificationG.S.R.l43(E)dated22.o2,2022readwithnotification

G'S.R 895 (E) dated l5'12'2t)2g issued in terms of the

Environment(Protection)Act'1986'intermswhereofallthebrick

kilns operating on old technolory have been called upon to shift

tozig-zagtechnoloryorverticalshaftorusedpipenaturalgasas

fuel in brick making'

05. Period for conversion/shifting on to the prescribed

technologr in the matter of running of brick kiln came to be

2

-t
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wP(C) No. 1375/2024
Clt4 No. 342812024

spelled out in the cases of brick kilns located in reference to non-

attainment cities and of other kilns.

06. The petitioner's brick kiln is relatable to non-attainment

City Jammu and as per the said two notifications of the Govt. of

India, the distance factor in order to determine the situs of a

brick kiln is radius-wise and not from the reference of outer

boundary of non-attainment cities.

07. Learned counsel for the petitioner submits that acting

upon the said two Govt. of India's notiflcations, the Jammu &

Kashmir Pollution control committee has come up with a public

notice dated 20.01.2024, whereby while referring to the said

distance in the context of brick }<ilns related to Jammr.r city, the

distance prescribed is within 10 kilometers of Jammu city's

boundary and by that reference a confusion has been set in as to

whether this 10 kilometers distance is meant to be from the outer

boundary of Jammu city outwards or from the center of the

Jammu city outwards.

08. Learned counsel for the petitioner submits that

notwithstanding this confusion the petitioner's unit is inclined to

implement and install new prescribed technologr with respect to

its brick kiln and it is just a matter of time as against a bulk

3

J
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wP(C) No. 1375/2024

cM\; 3428tzoz4

demand for installation of technolory tly the brick kilns in UT of

J&K, the supply of that technolory is on the short side'

09. Learned counsel for the petitioner refers to the fact that

in similar cases' a Coordinate Bench has granted indulgence'

10' Pimafacte case is rnade out'

1 1. Issue notice to the respondents'

12. Petitioner to furnish registered postal covers for the

service of the respondents within ^ 
period of fifteen days'

whereupon the Registrar Jud'icial' Jammu to issue notices to the

resPondents'

13' [n the meantime' the respondents are directed to

considertherenewaloflastconsenttooperateofthepetitioner
conversion to the Prescribed

without insisting uPon the

technol'oSrandtheunitofthepetitionershallnotbesubjectedto

anyforcedclosure.Thisinterimd.irectionis,however,subjectto

objections from the other side

14. List on 02'O8'2024'

RAHUL BHARTI)
JUDGE

4

JAMMU
0?.06.2024
Muneesh

f,'lt$i#'iii**''
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fi nn ,',e'6t^r-C

HrcH couRr oF JAIITX;T$*HMrR 
AND LADAKH

I$'i,llb:;[,r:;,.,,5,H_

Krishna Brick *t":;:;":x 
":,f,t 

-

Ys 
""'ResPondent(s)

UT of J&K & Ors 
Throu

Coram: HON'BLE MR'

petitioners'

Jammu
15.05 '2024
Javid lqbal

ghl Mr'

JUSTICE VINOD CHATTBR5I 
(QULI JUDGE

(Vinod Chatterii Koul)

Judge

oRDEt.
15.05.202+

Notico in the main as well a5 CM' returnable within four weeks

Petitioners shall take steps within n 1rve9['s time'

#::"::i;t:subjoct 
to objections rrom the other side and tilr

next date of hearing before the Bench' it is ordered that in caso 0

representationlrasbeenmadgbythepetitioners,thesanreshallbedisposed

ofbythemandtilltherepresentationofthepetitionisconsideredand

decided,therespondentsshallnottakeanycoerciverneasufesagainstthe

Sr. No'196

https
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f\ nne-1r,,-L-c--

HIGH couRT on 'lrwu & KASHMIR

I#i,l)?;\w*

Krishna Brick Industries & ors (t^*d,,-\ 
g^u.Flt,l)..Petitioner(s)

Through: Mr' Vishal Goel' Advocate

Vs

Notice in the main as

ORDER
15.05.2024

AND LADAKH

within four weeks

UT of J&

Coram:

... !.esPondent(s)

;K & Ors
Through: Mr'

HON,BLE MR' JUSTICE VINOD CHATTERJT 
KOUL' JUDGE

well as CM, returnable

Petidoners shall take steps witlrin a week's time'

List on 79'07 '7024'

ln the meanwhile' subjoct to objeotio$s from the other side and till

next date of hearing before the Berrch' it is ordered that in Qase a

representationlrasbeenmadgbythepetitioners,thosanreslrallbedisposed

ofbythemandtilltherepresentationofthepetitionisconsideredand

decided, the respondents sl'rall not take any coercive rneasures against the

Petitioners'

(Vinod Chatter!i Koul)

Judge

Jammu
15.05.2024
Javid tqbal

Sr. No 196

tp'
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Sr. No,73

HIGH COTIRT OF JAMMU & KASHMIR AND LADAI{H
AT JAMMU

M/s Shiv SHakti Brick Kiln and

WP(C) No.39412024

. . .. Petitioner/Appellant(s)
Ors

Through Mr. Vishal Goel, Advocate

V/s

UT of J&K and Ors . , ...Respondent(s)

Through:- Ms. Chetan Manhas, Assisting counsel
vice
Mr. Amit Gupta, AAG

CORAM: HON,BLE MR. JUSTICE VINOD CIIATTBRJI KOUL, JIIDGB

gl?81
27,;05;2024

I

Learned counsel for the respondents seeks and is granted four

weeks time for filing reply, failing which, right to file the same shall stand

closed

List on 20.07.2024

In the meanwhile, in case, petitioners file the representation, the

same shall be considered in accordance with the provisions of law.

(Vinod Chatterji Koul)
Judge

LB O h"PU qr(d, z\o*t &n.k-Er")

Jammu:
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r Annapulg.* to

.ResPondent(s)

TJ

B. D, GuPta & co'

r,vP(C) No' 1115/2024' 
iNt No'279et2024

. , .. Petitionol/fl.PPe11ant(s)

Through:- Mr' Vishal Goel' Advocate

V/s

Union Territory of J&K & ors'

Through

CORAM gRDEI!
20.05.2024

Learned oounsel for the petitioner has placed relianco upon order

dated 24.04'2024 passed by this Court irr WP(C) No' 892/2024 and seeks

the sirnilar relief in this petition also'

Notice to the rospondents in the main petition as weli as CM'

returnablewithinfourweeks.Requisitestepsforservicewithinoneweek.

: HON,BLE MR. JUSTICE VINOD CHATTERJI KOUL, JUDGB

(vIN o D cH ArrERJ', "fr:"J

JAMMU
RAM MURTI/PS

20.05.2024

List on 07'08'2024'

Meanwhile' the respondents aro ditected to oonsider the renewal of

petitioner,sPollutionControlCertificateatleastupto23.02.2025rvitlrout

insisting upon conve"ion of its brick kiln to z\g zag Technology or

vefiicai Shaft Technology or piped Natural Gas' 
'" :::: 

time the

decision is taken by the respondents on the representation of the

petitioner, no coercive measure *1:" taken against the petitioner

Alteration/modification 
on laying motlon'

23No.Sr

,,,.1*'.;1.ti*1,'.i***
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HIGH COURT OF JAMMU & KASHMTR AND LADAKH

AT JAMMU

WP(C) No. 1067/2024

CM No.269912Q?4

Krishna Brick Industries & Ors t+"d Wct'U^\ti ' ' "'Petitioner(s)

Through: Mr' Vishal Goel' Advocate

Vs

UT of J&K & Ors

Coram:

petitioners'

Jammu
15.05.2024
Javid lqbal

ORDER
1s.05.2024

Through; Mr

HON,BLE MR. JUSTICE VINOD CHATTERJI KOUL' JLIDGE

Notice in the main as well as CM' returnable within four wceks'

Petitioners shall tal<e steps within a week's time'

List on 29'fi1'2024'

tnthemeanwhile'subjocttoolojectionsfromtheothersideandtitl

next date of hoaring before the Bench' it is ordered that in case a

representationhasbeenmaclebytlrepetitioners,thesameshallbedisposed

ofbythemandtilltherepresentationofthepetitionisconsideredand

decided, the respondents shall not take any coercive measures against the

Anne*u>ao^ I I

,, ... ResPondent(s)

(Vinod Chatterji Koul)

Judge

Sr. No.l96
/

l

.:

I

a
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r Sr. No. 196

,..Petitioner(s)

Respondent(s)

HrGH couRr oF rXnlX,ft,mt'MIR AND LADAKH

wP(C) No' 1067/2024

CM No 269912024

Krishna Brick Industries & Ors

Through: Mr' VishalGoel' Advocate

Vs

UT of J&K & Ors

Coram:

Through: Mr

HON,BLE MR. JUSTICE VINOD CHATTERJI KOUL, JUDGE

ORDEB
1s.05.2024

Notice in the main as well as CM' rettrrnable within four weeks'

petitioners shall terke steps within a week's timo'

List on 29'0'1'2g74'

ions from the other sido and till

I.n the meanwhile' subject to object

noxt date of hearing before $1e Bench' it is ordered that in case a

representation lras been made by the petitioners, the same shall be disposed

ofbythemandtillthereprosentationofthopetitionisoonsideredand

decided,therespondentsshallnottakcanycoercivemeasuresagainsttho

petitioners'

(Vinod Chatterii Koul)

Judge

Jammu
15.05.7024
Javid lqbal

ftnneT-ur-a- IL

4
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Zaminda

UT ot J&K and others

CORAM : HON'BLE

Notice irr the rnain as well as CM'

Petitioners shall take steps within a weok's time'

petitioncr

Jammu
24.05.2014
Vishal

1'hrough:-

MR. JUSTICE VINOD CHATTERJI KOUL, JUDGE

g_BEB
4!w1

WP(C)No' 1161/2024

p etiti oner/ APP ellant(s)

Mr. Vishal Goel' Advocate with

'l,l: ;ffi bog'u' Advocate

.ResPondent(s)

retnmable within four weeks'

NrNoD crrArrERJi[3:l'

ra Brick lndustries

Through

Vis

List on 29 'o't '2024 ' 
r.: ^^tisp3 from the other side and till

In the meanwhile- subiect to objectlc 
, r case a

next date of hearing betore the Bench' it is ordered that tt

represontation 
has been rnade by the petitioner' the samo -:::t: disposed

ofbythemandtitltherepresentafionofthepetitionerisconsideredand

decideci,tlreresporrclerrtsshallnottakeanycoerciverneasuresagainstthe

f":,t!,i,.***"*''

Uf. No. rz: t 
A nna*r_rrrt- I
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J

Abhi Brick Kiln' \:illlgc (iirrrcltr ( lr:rli

xillll iillli:'itt i t.ti:'lli' 
" 
*

BTii:: 
.J,]'o[,'Jii 

Hi ;n''" "''

H

\/ rs

CORAM :

01

following reliefs:-

Mr. Vishal Goel' Advocate and

*.. ,ir.;f' Dogra' Advocatc

**filil:llilffi

. Petitioner/ APPeilant( s)

.ResPonclent(s)

Jammlt,

Thlor,rglrl-

r, Ur ot rarnmY,Tl,::',til::.ctdrsr.
Through Conttntssrotrcl 

En,,irnn,n.n,
Department of EcologY'

and Remote sellstllg'

l;i'i;;;.it'iat Srinirgar 
I Jrtrtnrtt

;] l';* t;li;'io. Cr'rrttrtrl corur,ittee'

trun*oti*ttgar' Nrtt* itl' Jatttttttt'

Throu gh its clrorrurtttt'

3. Menlber Secretattat
js[";"i"'i'n cont.ol comtuittce '

TransPot't Nagar'

Narwal, Jaurtltt

4. Regionai Director'

lgK ;;"ii*tton control conrr'rttce'

TrausPorl Nirgar'

Nanlal' Jamtnlt'

Tl-rrottgh Mr. Arrrit GuPta' AAG

HON'BLE MR' JUSTICE VINOD CHATTERJI KOUL' JUDGE

ORDER
17.05.2014

Thror"rgh the mediurrr of this petition' the petitioner seeks the

A. Ce'rtiotari ^,^,r roe.\-p rtated 2001.2024, issued by

q,,o'f ing Pr'rblic Notice No' DIPIJ-4983-P dat

thc respondenl No 
''-O' 

" 
so far as it is in consistent with the

N.tilication "f lfi*'t'y of Environ*ent,r:::r,i.1"::::1 1;,|

15.12 2021' thereby changing the er-rtite sptr

Anerrrr*- Lt1
t
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notifications. resulting into illegal donial/depriving the pctitioners of

reneu,aI o1' their plrllution control certitlcntes'

t 
H::il,|J the responde't No 2 to 4 to decide the renewal

appiication ofthe petitionet and renew thc consent to operate (pollution

certificate) of tne petitioner concems without insisting upon the

prematLlre oonrpliance / i nstall ation of zig zag technology'

C. PROHItsITION:

Restraining the responclents form taking any coeroive rneasure against

thc petitiorrer kiln tbr watrt of rcncrval of the pollution control

cartit'rcete. tenewal wlreteof has been illegally withheld by thc

resPondents 2'4'

Notice to the resPondents'02

03 Mr. Amit GuPta learncd AAG accepts notice on behalf of

respondent and submits that the respondents would strictly adhere to the

notification GSR gg5(E) aateitr 5.12.2023 issued by the Governmont of

lndia i'e., Miristry of Environment' Forest and Climate Change'

04. In vicu' ot- the sublllissiotl rrade by learncd counsel for the

tespondents, this Pctitton shall stand disPosed of. The respondents to

proceed strictly in accordatrce rvitlr the said notification

05. This petition is clisposed of as such'

(\' INOD CHATTERJ I KOU L)
Judge

JAMMU
RAM MLIR'I'I/PS

21 .05.2024

?:'#*i*ltf*,*

.t

1751



HIGH COURT'OF.JAMMU q_KASHMIR AND LADAKH

AT JAMMU

WP(C) No. 892/2024

CM No. ZlB4l2024

Mazdoor Kisan Brisk Kiln Patli Morh Bati

Brahmana

Through :- Mr. Vishal Goel' Advocate

Mr. Dinesh Dogra' Advocate

Vis

UT of J&K and ors

Through:-

CoTam; HON,BLE MR. JUSTICE SANJAY DHAR, JUDGE

ORDER
24.04.2024

ThepetitionertaschallengedorderNo.2T3JKPCCof2024dated

15.02.2024 issued by respondent Nos' 2 to 4 directing closure of the brick kiln of

thepetitionerforwantofrenewalofPollutionControlCertificate.

LearnedcounselforthepetitionerhascontendedthataSper

notification bearing GSR 143(E) dated zz.oz,ozz and GSR 895(E) dated

r5.rz.zoz3 issued by the Government of India read with public notice dated

20.01 .2024issued by the Government of Jammu and Kashmir' the brick kilns

l0cated outside the non-attainment cities i'e' Jammu and Srinagar Municipal

corporation area have been given time to switch over zig zag Technology or

vertical shaft Technorogy or piped Naturar Gas *p ro 23'oz'2025' It has been

submitted that the respondents are not considering the application of the

A yr,nn t- ^ r

.Petitioner(s)/APP eltant(s)

, , ..Respondent(s)

Sr. No. 177

J
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I

Issue notice to the respondents, subject to the petitioner's taking

necessary steps within a week's time'

List on 05.06.2024'

Meanwhile, the respondents afe directed to consider the renewal of

petitioner's Pollution control Certificate at least up to z3'AZ'2025 without

insisting upon conversion of its brick rriln to zig zag Technology or vertical

Shaft Technology or Piped Natural Gas' Til1 such time the decision is taken by

the respondents on the representation of the petitioner, no c.ercive measure thall

be taken against the Petitioner'

(SanjaY Dhar)
Judge

Jammu:
24,04,2024
Tamn GtrPta

J
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Sr. No. l8l

HIGH COLIRT' OF- J.A.MMU & KASHVIIR AND LADAKH
AT JAMN{U

!W(C) No. 1139/2024

Om Brick Kiln and others .... Petitioner/Appellanr(s)

Through:- Mr, VishalGoel,Advocate

V/s

UT of J&K and others .....Respondent(s)

Through:-

COR"\M : HON'BLE MR. JUSTICE ! INOD CH.ATTERJI KOUL, JUDGE

ORDER
22.0s.2024

Issue notice to tlre respondents. retumable within four weeks.

Requisites for serl,ice within t>ne week.

List on 26.01.2024,

Ivleanwhile- the respondents are directed to consider the renewal of

petitioner's Pollution Control Certificate at least up to 23,02.2025 without

insisting Lrpon con\/ersion of its bricl< kiln to Zig Zag Technology or

Vertical Shaft Technology or Piped Narural Gas. Till such time the

decision is taken by the respondents on the representation of the

petitioner, no coercive measure shall be taken against the petitioners,

(vrNoD CHATTERJI KOUL)
JUDGE

Jammu
22.05.2024
Vishal

Vlshal Khajuria
)o24.05-24 11i26
I attest to the accuracy and
integrity of this document

Annatt]jr-c- I
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\ rP(C) No. I139/2024

Om Brick Kiln and others (V* d Aic\c tqtfrtitioner/Appellant(s)
/

ThroLrgh.- lt4r. Vislral Goel, Advocate

Sr. No. 181

HICH COURI OF .IAN,I\{U KASHNIIR AND LADAKH
,\T J,\N{NIU

V/s

UT of J&K and others . . ...Respondent(s)

Through:-

CORAM : HON'BLE MR. JUSTIC.E VINOD CHATTERJI KOUL, JUDGE

ORDER
22,05.2024

Issue notice to the respondents, rerumable within four weeks.

Requisites for scrvice within onc week.

List on 26.07.2024.

Meanwhile. the respondents are directed to consider the renewal of

petitioner's Pollution ControI Certificate at least up to 23.02.2025 without

insisting upon conversion of its brick kiln to Zig Zag Technology or

Vertical Shaft Technology ol Piped Natural Gas. Till such time the

decision is taken by the respondents on the representation of the

petitioner, no coercive measure shall be taken against the petitioners.

(\'INOD CHATTERJI KOUL)
JUDGE

Jammu
22.05.2024
Vishal

Vishal Khaiuria
2024.05.24 11t26
I attest to the accuracY and
integrity of this document

Ar.rne-f-u>ut- I

I--7
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Sr. No. 291

wP(C) No-229512$24

CM No. 560612024

Krishna Brick Industries and others

Through Rakesh l(umar

LADAKH

Appel lant(s)/Pstitioner(s)

HTGH COURT OF.IAMMU & KASHMIR AND

AT JAMMU

Through: l\4r. Vishal Goel' Advocate &

Mr. Dinesh Dogra' Advocate

1

Vs
,, , ,, ResPondent(s)

UT of J&K

Througlr

Coram: HON'BI-E N{RS' J[TSTICE SINDHU SHARMA' JUDGE

OII.DER
25.09.20?4

The petitioners are seeking quashing of Order Nos' 05-JKPCC of Z0Z4'

07-JKPCCof2024and04-JKPCCof2024dated11.08.2024imposittg

penalty of Rs. 3'68.750i- (Rupees Three Lakh Sixty Eight Thousand

Seven Hundred Fifty only) upon petitioner No' 1' Rs' 4'81'250/- (Rupees

Four Lakh Eighty One Thousand Two Hundred Pifty only) upon

petitioner No' 2 and Rs' 4'81'250/- (Rupees Four Lakh Eighty One

Thotrsand Two Hundred F'ifty only) upon petitioner No' 3 '

The contention of the petitioners is that the Ministry of Environment'

Forest and Climate Change New Delhi vide its Notification dated

15.lz.[O23itrstitutecl an entry at SL No' 74 vide which the brick kilns

who are not followin g zrg-zagtechnology or vedical shaft or use piped

natural gas as fuel in brick making shall be converte d to t-tg-zag

technology within a period of one year w'e'f' 23'OZ'2023 in case of kilns

2.
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iocated within ten kiiometer raclit"ts of non attainment cities and one year

rv.e,f, 23 '02 2QZ4 tncase of other brick kilns' The J&K Pollution Control

Cornmittee hacl issuecl a notice dated 20'01'2024 stating thercirr that brick

krlns located n'ttlrtn l0 Knrs of tton attainnrertt city boundary (Jrnrnrtt and

Srinagar Mtrnicipal Corporation Area) must conveft to z\g'zag

technologyivefiical 
shafi technology/piped 

nantral gas bY or bsfore

21'01'2025'Accorclinglv' 
thc responclcnts issuecl show causc nt-rticcs to

the petitioners clated 0l'08'2024' Thosc shorv cattse notices were flot

receivedbythepetitiorrersrvitlrinpiescribedtirrre.Despitereplylrledby

the petitioners' the tespondents issued a f,rnal notioe dated 1?'08'2024

levyirrgtheetrr,irotlnretrtn.|corllPensationamourrtingtoRs.Rs.3,6S,T50/-

(RupecsTlrrccL,altlrSixtl,tiiglrtT.IrorrslnciscvcnHunclredFifiyonly)

upon petitioner No' 1' Rs' 4'81'250/- (Rupees Four Lakl.r Eighty One

Thousand Two Hundred Fifty only) upon petitioner No' 2 and Rs'

4.81,250/' (Rupees Fot'tt' [.ak]r I'righty One Thor;sancl Two Hrlntlred Fifty

oniy)LlponpctitioncrNo.j.Thcsaiclamolll,Itwasdirectedtobccicpositcd

witlrinaperiodof30daysfronrtlredtrtgoftheorrler.ltissubmittedthat

thepetitioners-brickkiinsisbeyondthcraclirrsasprescribedintheCentrd

notif,ication iind as sLrch' pet'iod r'r'ithin rvhich it had to fol'ltrrv tlte

technolog,vrr,ottltlbt:riirhinapcriociolclrreyearu,.e.l.23.0].20]4and

not 23 'OZ 2023 ' Thus the responclents have wrongly levelecl the

environrncntai compcnsatiotr on the petitioners'

3.Noticetotheresponclents.rettrrnableu,itl-iinfottrrr.eeks.Reqriisiteslvitlrin

one wcek

4 List on 20'11'2024'

Bc-
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3 WP(C) No 229512024

Meanwhile, subject to objections from the othor side and till next date of

hearing before the Bench. thc cleposit of environnrental compensation

amounting to Rs. Rs. 3,68.7501- (Rurpees Three Lakh Sixty Eight

Thousand Seven Hundred Fifty only) by petitioner No' 1, Rs' 4,81'250/-

(Rupecs FoLrr I akh Eiglrty One Thousan<i Two Hundred Fifty only) by

petitionerNo.2arrdRs.4.Sl'250/-(RupeesFourLakhEightyone

Thousand Two Hundrod Fifty only) by petitioner No' 3 in terms of Order

Nos. order Nos. 05-JI(PCC of 2024, Q'7 -JI<PCC of 2024 and o4-JKPCC

of 2024 date d I 7 .08.2024 shall staY'

(SINDHU SHARVIA)
JUDGE

Jammu
25,09.2024
${efia-tt

NEHA KUMARI
2o24.O9.25 22:09
I attest to the accuracY ano
lntegritY of this documenr

7
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Sr, No. 154
Supp. List-I

HIG.H COUBT oF JALIMU & KASHMIRJAND LADAKH
AT ]AMMU

WP(C) No.230912024

Om Brick Kiln and another

Througlt:-

V/s

UT of J&K and others

,,,, Petitioner/APPellant(s)

Mr, VishaI Goel, Advocate,

.Respondent(s)

Through:- None.

CORAM: HON'BLE MRS. JUSTICB SINDHU SHARMA, JUDGE

ORDER

21.09,2Q24

Issue notice to the respondonts, returnable within four weeks.

Requisites for the satne within one week.

List on 13,11,2024,

Meanwhile, the respondents are directed to consider the renewal of

petitioners' Pollutiorr Control Certificates at least Llp to 23.02.2025

without insisting Lrpon conversion of its brick kiln to ZigZagTechnotogy

or Verlical Shafl Technology or Piped Natural Gas. Until the decision is

taken by the respondents on the representation of the petitioners, no

coercive measure shall be taken against the petitioners.

(Sindhu Sharma)
Jttdge

Jammu:
27 .09.2024
Mrchal SharrmiPS

Michal Sharma
I a[esl to the acclracy and
Buthenliclly ol lhis documenl.
Jammu
27.09.2024 16:58
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Aw-fo
Jammu and Kashmir

Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

NNNSWTSA

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW DELHI }S*4

Subject:- Accord of consideration in case titl,ed M/s Jai Raja Mandl,ik Brick Kitn,

Mishriwata, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Contro[ Committee, as warranted under Section 25126 and

Section 21 of the Water (Prevention and ControI of Pottution)Act 1974 and Air (Prevention

and Controt of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kiln was ordered to be ctosed by the J&K Pottution Control

Committee vide Order No. S2-JKPCC of 2024 dated 04-04-2024 for being operational

without the mandatory consent from the Committee and bereft of Zig Zag Technotogy as

per the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the DivisionaI Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution Contro[ Committee; and

Whereas, Hon'bte NGT vide its order dated 21-05-2024in OA594/2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution Control

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 27-05-2024 in WP (C) No. 39412024 titted M/s Jai

Raja Mandtik Brick Kitn and Ors. V/s UT of J&K and the Hon'bte High Court of J&K directed

as under:-

"ln the meanwhile, in case, petitioners file the representation, the

sar?re shall be considered in accordance with the provisions of law."

Whereas, on the basis of pottution potentiaI brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution control mechanism to achieve the prescribed standards of pottution and the
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above brick kitn was fou nd to be operationa[ in violation of the laws without vatid consent

that too without adequate Pottution ControI Devices / Potlution ControI Measures

(PCDS/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22^d February 2022 for

regutation of new and existing brick kilns for effective control of air poltution from

operation of kitns whereby, the instattation of new technotogies tike Zig-Zag ot Verlical

Shaft or use of Piped NaturatGas has been made mandatoryfor at[ the brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kitns located within 10 Km

radius of non-attainment cities as defined by the Centrat Potlution Controt Board and 2

years for areas other than non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice dated 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag Technotogy / Verticat Shaft / Piped Natural Gas by or before 23'd

February 2024 and in the rest of the UT of J&K by or before 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries and not iust any arbitrary point inside the city that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to at[ the non-

attainment cities most of which have signif icantty [arger area than what is encompassed

in a 1 0 Km radius / circle and if contention of the petitioner is to be accepted than it wou [d

impty that brick kitn can be located within non-attainment city itsetf so long as it is more

than 10 Km away from arbitrary central point.

Whereas, the case of the appticant was considered and found that M/s Jai Raja

Mandtik Brick Kitn, Mishriwata, Jammu as per the geo-coordinates submitted by the

Divisional Officer concerned is tocated within 10 Km of Jammu city which is a non-

attainment city and therefore, the brick kitn unit was mandatority to shift to the Zig-Zag

Technotogy/ VerticatShaft / Piped Natural Gas by or before 23'd February 2024, which he

has faited to convert within the above prescribed timeline.
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Now, therefore, in view of the forgoing reasons and in compliance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that u nit hotder is not etigibte for grantof consent to operate titl the such time it

converts into the Zig-Zag / Verticat Shaft / Piped NaturaI Gas in accordance with the

notifications of MoEF&CC, Gol dated 22'd February 2022 and 15-12-2023 and therefore,

request for grant of CTO is not accepted.

lssued with the approvat of Competent Authority.

96U<drL
(Ghansham Singh) JKAS

MemberSecretaty 7.C. q . )t
J&K PCC

No:- J&K PCC/NGT/OA5
Date:J.-c! -09-2024.

Copy to the :-
1) Regionat Director, J&K Pottution Control Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution Control Committee, Jammu (North) for

information.
3) M/s Jai Raja Mandtik Brick Kitn, Mishriwata, Jammu for information.

s4ts:l -J:
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

TT$-$WTsA
NEW DELHI T{i*4

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titted M/s New Jagdambey Brick
lndustry, Malpur, Bathera, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25/26 and

Section2l of theWater(PreventionandControtof Potl.ution)Actl974andAir(Prevention

and Controt of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be closed by the J&K Pottution Contro[

Committee vide Order No. llJKPCC of 2024 dated O3-O4-2O24 for being operational

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisiona[ Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K potl.ution Control Committee; and

Whereas, Hon'bte NGT vide its order dated 21-05-2024in OA594/2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution Control

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'ble High Court of

Jammu and Kashmir & Ladakh dated 03-07-2024 in WP (C) No. 1377/2024 titted M/s New

Jagdambey Brick lndustry V/s UT of J&K and the Hon'bte High Court of J&K directed as

under:-

"ln view of the limited nature of controversy involved and the relief

sought by the petitioner, the present petition is disposed of with a

direction to the respondents to treat the prese nt writ petition as a

representation on behalf of the petitioner and take a callthereon strictly

in accordance with aforesaid notification dated 15.12.2023 within a
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period of six weeks from the date copy of this petition along with

documents annexed therewith are made available".

Whereas, on the basis of pottution potentiat brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory alongwith adoption

of pottution control mechanism to achievethe prescribed standards of pottution and the

above brick kitn was found to be operationaI in viotation of the laws withoutvalid consent

that too without adequate Pottution ControI Devices / Pottution Control Measures

(PCDS/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rules made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22d February 2022 fo(

regutation of new and existing brick kitns for effective control of air pottution from

operation of kitns whereby, the installation of new technologies tike Zig-Zag or Verlical

Shaft or use of Piped NaturatGas has been made mandatoryfor atlthe brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of I year in case kilns tocated within 10 Km

radius of non-attainment cities as defined by the Central Pollution Control Board and 2

years for areas otherthan non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice dated 2O-01-2024 in conformity to

the aforesaid notif ication of MoEF&CC, whereby, brick kitn units [ocated within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag fechnology / Verticat Shaft / Piped Natural Gas by or before 23'd

Febtuary 2024 and in the rest of the UT of J&K by or before 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries a nd not just any a rbitrary point inside the city that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to att the non-

attainment cities most of which have signif icantty [arger area than what is encompassed

in a 1 0 Km radius / circte and if contention of the petitioner is to be accepted than it woutd

imptythat brick kitn can be located within non-attainment city itself so long as it is more

than 10 Km away from arbitrary central point.

Whereas, the case of the applicant was considered and found that M/s New

Jagdambey Brick lndustry, Malpur, Bathera, Jammu as per the geo-coordinates
Page 2 of3
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submitted by the DivisionaI Officer concerned is located within 10 Km of Jammu city

which is a non-attainment city and therefore, the brick kitn unit was mandatority to shift

to the Zig-Zagfechnology / Vertica t Shaft / Piped Natu ral Gas by or before 23'd February

2024, which he has failed to convert within the above prescribed timetine.

Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit hotder is not etigibte for grant of Consent to Operate ti[[ the such time it

converts inlo the Zig-Zag / Verticat Shaft / Piped Natural Gas in accordance with the

notifications of MoEF&CC, Gol dated 22nd February 2022 and 15-12-2023 and therefore,

request for grant of CTO is not accepted.

lssued with the approvat of Competent Authority.

&llJvk--^^e_
(G ha nsfbmSi hgtl-) J KAS

Member Secretary
J&K PCC

No:- J&K PCC/NGT/OA 594/ s-b&
oate:IPos-zoz+.

2C,1.)q
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Copy to the :-
1) Regionat Director, J&K Pottution ControI Committee, Jammu for information.
2) Divisionat Officer, J&K Potlution ControI Committee, Jammu (North) for

information.
3) M/s New Jagdambey Brick lndustry, Matpur, Bathera, Jammu for information.
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J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

$YWWTSA
NEW DELHI }I}3{

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titted M/s Shiv Shakti Brick Kiln ,

Nagbani, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatled or put in operation, without prior

consent of the Pottution Controt Committee, as warranted under Section 25/26 and

Section 21 of the Water (Prevention and Controt of Potl.ution) Act 1974 and Air (Prevention

and Control. of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kil.n was ordered to be ctosed by the J&K Pottution Control

Committee vide Order No. S4-JKPCC of 2024 daled O4-O4-2O24 for being operational

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution ControI Committee; and

Whereas, H on'bte NGT vide its order dated 21 -05-2024 in O A 594/ 2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution ControI

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 27-05-2024 in WP (C) No. 394/2024 titted M/s Shiv

Shakti Brick Kitn , Nagbani, Jammu & Ors. V/s UT of J&K and the Hon'bte High Court of J&K

directed as under:-

"ln the meanwhile, in case, petitioners file the representation, the

sarne shall be considered in accordance with the provisions of law."

Whereas, on the basis of pottution potentiaI brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution control mechanism to achieve the prescribed standards of pottution and the
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above brick ki[n was found to be operationat in viotation of the laws without valid consent

that too wlthout adequate Pottution ControI Devices / Pottution Control Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Climate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22d February 2022 tor

regulation of new and existing brick kilns for effective control of air pottution from

operation of kitns whereby, the instattation of new technotogies [ike Zig-Zag or Yertical

Shaft or use of Piped NaturatGas has been made mandatoryfor allthe brick kitns and the

said notification has fixed a time frame within which the brick kilns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kitns located within 10 Km

radius of non-attainment cities as defined by the Centrat Poltution Control Board and 2

years for areas otherthan non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice dated 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units tocated within 1O Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag Technology / Verticat Shaft / Piped Natural Gas by or before 23'd

February 2024 and in the rest of the UT of J&K by or before 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries and notjust any arbitrary point inside the citythat can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to at[ the non-

attainment cities most of which have signif icantty targer area than what is encompassed

in a 1 0 Km radius / circte and if contention of the petitioner is to be accepted than it woutd

impty that brick kitn can be located within non-attainment city itself so tong as it is more

than 10 Km away from arbitrary central point.

Whereas, the case ofthe appticant was considered and found that M/s Shiv Shakti

Brick Kitn , Nagbani, Jammu as per the geo-coordinates submitted by the Divisionat

Officer concerned is located within 10 Km of Jammu city which is a non-attainment city

and therefore, the brick kitn unit was mandatority to shift to lhe Zig-Zag Technotogy /

Verticat Shaft / Piped Naturat Gas by or before 23'd February 2024, which he has faited to

convert within the above prescribed timetine.

Z6LL
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Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit holder is not etigibte for grant of consent to operate titlthe such time it

converts into the Zig-Zag / Verticat Shaft / Piped Natural Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d Febtuary 2022 and 15-12-2023 and therefore,

request for grant of cTo is not accepted.

lssued with the approvat of Competent Authority.

od-A,4-
(Ghans.6,a rfrSingh) J KAS

'1Il"Ji;"*"uLe'1 't+

No:-r&K PCC/NGr/OA5e4/ 0 rq IDate:rD-os-2024.

Copy to the :-
1) Regionat Director, J&K Pottution Control Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution ControI Committee, Jammu (North) for

information.
3) M/s Shiv Shakti Brick Kitn , Nagbani, Jammu for information.
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J&K PCCJammu and Kashmir
Pollution Controt Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

NYNWTSA
NEW DELHI :]$T(

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

;.... .. .:l

Subject:- Accord of Consideration in case titted M/s Jai Kiln, Manyal Brahmana,
Jammu V/s UT of J&K & Ors.

Whereas, no industria[ unit can be instatled or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25126 and

Section 21 of the Water (Prevention and Controt of Pottution)Act 1974 and Air (Prevention

and Controt of Pottution)Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be closed by the J&K Pottution Control

Committee vide Order No. 260-JKPCC of 2O24 dated 13-02-2024 for being operationaI

without the mandatory consent from the Committee and bereft o'f Zig Zag Technology as

per the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisionat Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Controt Committee in viotation of the aforesaid closure

Order issued by the J&K pol.tution ControI Committee; and

whereas, Hon'bte N GT vide its order dated 21 -05-2024 in o A 594/ 2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution Contro[

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 22-05-2024 in WP (C) No. 1138/2024 titted M/s Jai

Kitn, Manyal Brahmana, Jammu & Ors. V/s UT of J&K and the Hon'bte High Court of J&K

directed as under:-

"Meanwhile, the respondents are directed to consider the renewal of

petitioner's Pollution Control Certificate at least up to 23-02-2025 without

insisting upon conversion of its brick kiln to Zig Zag Technology or Vertical

Shaft Technology or Piped Natural Gas. Till such time the decision is taken by

*aLL
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the respondents non the representation of the petitioner, no coercive

measure shall be taken against the petitioners"

Whereas, on the basis of pottution potential brick kitn is classified under Orange

category and obtaining the consent from the i&K PCC is mandatory atongwith adoption

of pottution controI mechanism to achieve the prescribed standards of pottution and the

above brick kitn was found to be operationaI in viotation of the laws without vatid consent

that too without adequate Potlution Controt Devices / Pottution ControI Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder.

Whereas, MoEF&CC, Gol issued a Notification daled 22nd February 2022 tor

regutation of new and existing brick kilns for effective controt of air pottution from

operation of kilns whereby, the instattation of new technotogies tike Zig-Zag ot Verlical

Shaft or use of Piped NaturalGas has been made mandatoryfor attthe brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kilns located within 10 Km

radius of non-attainment cities as defined by the Central Potlution Controt Board and 2

years for areas otherthan non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice daled 20-01-2024 in conformity to

the aforesaid notif ication of MoEF&CC, whereby, brick kitn un its located within l 0 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipal areas) were asked to

convert to Zig-Zag fechnology / Verticat Shaft / Piped Natural Gas by or before 23'd

February 2024 and in the rest ofthe UT of J&K by or before 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries a nd not just a ny arbitra ry point inside the city that ca n be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to att the non-

attainment cities most of which have significantty [arger area than what is encompassed

in a 1 0 Km radius / circte and if contention of the petitioner is to be accepted than it woutd

imptythat brick kitn can be located within non-attainment city itsetf so long as it is more

than 10 Km away from arbitrary centraI point.
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Whereas, the case of the appticant was considered and found that M/s lai Kitn,

ManyaI Brahmana, Jammu as perthe geo-coordinates submitted bythe D ivisionat Off icer

concerned is tocated within 10 Km of Jammu city which is a non-attainment city and

therefore, the brick kitn unit was mandatorily to shift to the Zig-Zag Technotogy / Verticat

Shaft / Piped Naturat Gas by or before 23'd February 2024, which he has faited to convert

within the above prescribed time[ine.

Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit hotder is not etigibte for grant of Consentto Operate tittthe such time it

converts inlo the Zig-Zag / Verticat Shaft / Piped Naturat Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d February 2022 and 15-12-2023 and therefore,

request for grant of cTo is not accepted.

lssued with the approvaI of Competent Authority.

tor,,,.r#kifgfltrs
Member Secretarv

r&K PCC '>8'q 'tl

No:-J&KPCC/NGT/oA5e4/ SY - .S6
Date:-A+09-2024.

Copy to the :-
1) Regionat Director, J&K Pottution Control Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution Controt Committee, Jammu (North) for

information.
3) M/s Jai Kitn, ManyaI Brahmana, Jammu for information.
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Jammu and Kashmir
Pollution Contro! Committee

chairman8Tjkspcb@gmail,com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

$NNWTSA

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW DELHI TOT4

Subject:- Accord of consideration in case titted M/s Shri Ganesh Ki[n, Kangrait,

Dayaran, Jammu V/s UT of J&K & Ors.

Whereas, no industrial unit can be instatted or put in operation, without prior

consent of the Pottution Controt Committee, as warranted under Section 25126 and

Section 21 of theWater(Prevention and Controtof PotLution)Act 1974andAir(Prevention

and Controt of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be ctosed by the J&K Pottution Control

Committee vide Order No. 310JKPCC of 2024 daled 15-02-2024 for being operational

without the mandatory consent from the Committee and bereft of Zig Zag Technology as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC;and

Whereas, during the site inspection conducted by the Divisionat Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Potl.ution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K potl.ution Contro[ Committee; and

Whereas, H on' bte N GT vide its order dated 21 -05-2024 in O A 594/ 2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution Control

Committee to impose Environmental Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kiln approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 22-05-2024 in WP (C) No. 111412024 titl.ed M/s Shri

Ganesh Kitn, Kangrait, Dayaran, Jammu V/s UT of J&K and the Hon'bte High Court of J&K

directed as under:-

"Meanwhile, subject to objections and till next date before the Bench, it

is ordered that in case a representation has been made by the petitioner

to the respondents, the same shall be disposed of by them and till the

representation of the petitioner is considered and decided, the

dC'+
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respondents s hall nottake any coercive measures againstthe petitioner-

Alte rati o n / m od ifi c ati o n o n lay i n g m oti o n" .

Whereas, on the basis of pottution potentia[ brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory alongwith adoption

of pottution controt mechanism to achieve the prescribed standards of pottution and the

above brick kitn was found to be operationaI in viotation of the laws withoutvatid consent

that too without adequate Po[tution Contro[ Devices / Pottution Control Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22d February 2022 for

regulation of new and existing brick kitns for effective controt of air pollution from

operation of kilns whereby, the instattation of new technotogies tike Zig-Zag ot Verlical

Shaft or use of Piped Naturat Gas has been made mandatoryfor a[[the brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technologies i.e within a period of l yea( in case kitns tocated within 10 Km

radius of non-attainment cities as defined by the Central Pottution Control Board and 2

years for a reas other than non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice dated 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipal areas) were asked to

convert to Zig-Zag Technotogy / Verticat Shaft / Piped Natural Gas by or before 23'd

February 2024 and in the rest of the UT of J&K by or before 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries and not iust a ny arbitrary point inside the city that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to att the non-

attainment cities most of which have significantly [arger area than what is encompassed

in a 10 Km radius / circte and if contention ofthe petitioner is to be accepted than itwoutd

impty that brick ki[n can be located within non-attainment city itsetf so long as it is more

than 10 Km away from arbitrarycentrat point.

Whereas, the case of the appticant was considered and found that M/s Shri

Ganesh Kitn, Kangrail, Dayaran, Jammu as per the geo-coordinates submitted by the
Page 2 of 3
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Divisionat Officer concerned is tocated within 10 Km of Jammu city which is a non-

attainment city and therefore, the brick kitn unit was mandatority to shift to the Zig-Zag

Technotogy / Verticat Shaft / Piped Naturat Gas by or before 23'd Febtuary 2024, which he

has failed to convert within the above prescribed timetine.

Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'ble High Court of Jammu and Kashmir & Ladakh, it

is found that unit hotder is not etigibte for grant of consent to operate tiltthe such time it

converts into the Zig-Zag / Verticat Shaft / Piped Natural Gas in accordance with the

notifications of MoEF&CC, Gol dated 22^d February 2022 and 15-12-2023 and therefore,

request for grant of cTo is not accepted.

lssued with the approvaI of Competent Authority.

eLdok"z-
(Ghanshim Sn'gh) JKAS

Member Secreta"l >6- O ,J&KPCC ''I'

I,:-'Aldgcllcr/oAss4/ 
q J- ll T

DatebLu-09-2024.

Copy to the :-
1) Regionat Director, J&K Pottution Control Committee, Jammu for information'

2) Divisionat Officer, J&K Potlution Control Committee, Jammu (North) for

information.
3) M/s Shri Ganesh Kitn, Kangrait, Dayaran, Jammu for information.
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Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretarylkspcb@gmail.com

0191 -2472881,2476925

NNNWTSA

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

'$ ,

NEW DELHI *O*4

Subject:- Accord of consideration in case titted M/s Kaitash Pati Brick Kitn, New
Bawa Talab, Jammu V/s UT of J&K & Ors.

Whereas, no industrial unit can be instatted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25/26 and

Section 21 of the Water (Prevention and Controt of Pottution)Act 1974 and Air (Prevention

and Controt of Pol.l.ution) Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be ctosed by the J&K Pottution Control

Committee vide Order No. 287-JKPCC of 2024 dated 15-02-2024 for being operational

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the DivisionaI Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Contro[ Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution ControI Committee; and

whereas, Hon'bte NGT vide its order dated 21-05-2024in oA594/2022 titted syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution Control

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 07-06-2024 in WP (C) No. 1375/2024 titted M/s

Kaitash Pati Brick Kiln, New Bawa Talab, Jammu V/s UT of J&K and the Hon'bte High

Court of J&K directed as under:-

"ln the meantime, the respondents are directed to consider the renewal

of (ast consent to operate of the petitioner without insisting upon the

conversion to the prescribed technology and the unit of the petitioner

shatt not be subjected to any forced c{osure. This interim direction is,

however, subiect to objections from the other side"

Page 1 of 3
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Whereas, on the basis of pottution potential brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution controI mechanism to achieve the prescribed standards of po[[ution and the

above brick kitn was found to be operational in viotation of the laws withoutvalid consent

that too without adequate Pottution Control Devices / Pottution Control Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rules made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22d February 2022 tot

regulation of new and existing brick kitns for effective control of air pottution from

operation of kilns whereby, the instattation of new technotogies tike Zig-Zag ot Vertical

Shaft or use of Piped NaturaI Gas has been made mandatory for att the brick kilns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technologies i.e within a period of 1 year in case kitns tocated within 10 Km

radius of non-attainment cities as defined by the Central Potlution Control Board and 2

years for areas otherthan non-attainment cities.

Whereas, the J&K PCC issued a public notice dated 2O-O1-2024 in conformity to

the aforesaid notif ication of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag Technotogy / Verticat Shaft / Piped Natural Gas by or before 23'd

Febtuary 2024 and in the rest of the UT of J&K by or before 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

bounda ries and not just any a rbitra ry point inside the city that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to att the non-

attainment cities most of which have signif icantly [arger area than what is encompassed

in a 1 0 Km radius / circle and if contention of the petitioner is to be accepted than it woutd

impty that brick kitn can be located within non-attainment city itself so long as it is more

than 10 Km away from arbitrary central point.

Whereas, the case of the appticant was considered and found that M/s Kailash

Pati Brick Kitn, New Bawa Talab, Jammu as per the geo-coordinates submitted by the

DivisionaI Officer concerned is [ocated within 10 Km of Jammu city which is a non-

attainment city and therefore, the brick kiln unit was mandatorily to shift to the Zig-Zag

Page 2 of 3
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Technotogy / Verticat Shaft / Piped NaturaI Gas by or before 23'd February 2024, which he

has faited to convert within the above prescribed timetine.

Now, therefore, in view of the forgoing reasons and in compliance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit holder is not etigibte for grant of consent to operate titt the such time it

converts into lhe Zig-Zag / Verticat Shaft / Piped Natural Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d February 2022 and 15-12-2023 and therefore,

request for grant of cTo is not accepted.

lssued with the approvaI of Competent Authority.

&Lkk*-
(Gha n s kia rn'Si n gh ) J KAS

Member Secretary Lg ,a . )L
J&K PCC I

No:- J&K PCC/NGT/OA594/ 6q:ll
Date&0-os-2024.

Copy to the :-
1) RegionaI Director, J&K Pottution Controt Committee, Jammu for information.
2) Divisionat Officer, J&K Pot[ution ControI Committee, Jammu (North) for

information.
3) M/s Kailash Pati Brick Kitn, New Bawa Talab, Jammu for information.

Page 3 of 3

1777



Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

ITTTIfI'T5A

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NE\" DEIHI 3OT4

Subject:- Accord of consideration in case titled M/s New Gurdyat Brick Kitn, Badyat
Brahmana, R. S. Pura, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instalted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25126 and

Section2l of theWater(PreventionandControtof Pottution)Act1974andAir(Prevention

and Controt of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kiln was ordered to be ctosed by the J&K PoLtution Control

Committee vide Order No. 320-JKPCC of 2024 dated 15-02-2024 for being operationat

without the mandatory consent from the Committee and bereft of TigZag Technology as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Control Committee in viotation of the aforesaid closure

Order issued by the J&K pottution Controt Committee; and

Whereas, H on' bte NGT vide its order d ated 21 -05-2024 in O A 594/ 2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution ControI

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 15-05-2024 in WP (C) No. 106712024 titted M/s New

Gurdyat Brick Kitn, Badyal Brahmana, R.S. Pura, Jammu & Ors. V/s UT of J&K and the

Hon'bte High Court of J&K directed as under:-

"ln the meanwhile, subject to objections from the other side and till next

date of hearing before the Bench, it is ordered that in case a

representation has been made by the petitioners, the same shalt be

disposed of by them and till the representation of the petition is

d;lrr-
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considered and decided, the respondents shall not take any coercive

m e a s u re s aEla i n st the petitio n e rs"

Whereas, on the basis of potlution potential brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution control mechanism to achieve the prescribed standards of poltution and the

above brick kitn was found to be operationaI in viotation of the laws without vatid consent

that too without adequate Pottution ControI Devices / Pottution ControI Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22'd February 2022 tor

regutation of new and existing brick kitns for effective control of air pottution from

operation of kilns whereby, the installation of new technologies tike Zig-Zag or Verlical

Shaft or use of Piped NaturaI Gas has been made mandatoryfor altthe brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kitns tocated within 10 Km

radius of non-attainment cities as defined by the Central Pottution Controt Board and 2

years for areas other than non-attainment cities.

Whereas, the word city refers to the entire area of the city having definite

boundaries and notjust any arbitrary point inside the citythat can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is applicab[e to at[ the non-

attainment cities most of which have significantty [arger area than what is encompassed

in a 1 0 Km radius / circle and if contention of the petitioner is to be accepted than it wou [d

imptythat brick kiln can be located within non-attainment city itsetf so long as it is more

than 10 Km away from arbitrary central point.

Whereas, the case of the appticant was considered and found that M/s New

Gurdyat Brick Kitn, Badyat Brahmana, R.S.Pura, Jammu as per the geo-coordinates
Page 2 of 3
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Whereas, the J&K PCC issued a public notice dated 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag Technotogy / Verticat Shaft / Piped Natural Gas by or before 23'd

Febtuary 2024 and in the rest of the UT of J&K by or betore 23'd February 2025.
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submitted by the Divisionat Officer concerned is located within 10 Km of Jammu city

which ls a non-attainment city and therefore, the brick kiln unit was mandatority to shift

lo Ihe Zig-ZagTechnotogy / VerticatShaft / Piped NaturaI Gas by or before 23'd February

2024, which he has faited to convert within the above prescribed timetine.

Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit hotder is not etigibte for grant of Consent to Operate titt the such time it

converts into the Zig-Zag / Verticat Shaft / Piped NaturaI Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d February 2022 and 15-12-2023 and therefore,

request for grant of cTo is not accepted.

lssued with the approvaI of Competent Authority.

,on,".ffiffiffi,
Member Secretary

J&K PCC 25. I .2 I
No:- J&K PCC/NGT/OA594/ >-l- >'1
Date:-)*09-2024.

Copy to the :-
1) Regionat Director, J&K Pottution Controt Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution Control Committee, Jammu (South) for

information.
3) M/s New Gurdyal Brick Kiln, Badyal Brahmana, R.S.Pura, Jammu for

information.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

$YWWTSA

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW DELHI AO?4

Subject:- Accord of considerataon in case titted M/s Gurdiat Brick Kitn, Badyal
Brahmana, R.S.Pura, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Contro[ Committee, as warranted under Section 25/26 and

Section 21 of the Water (Prevention and Controt of Pottution)Act 1974 and Air (Prevention

and Controt of Pottution)Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be closed by the J&K Pottution Control

Committee vide Order No. 313-JKPCC of 2024 dated 15-02-2024 for being operational

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the DivisionaI Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K PotLution Contro[ Committee in violation of the aforesaid ctosure

Order issued by the J&K pottution ControI Committee; and

Whereas, Hon'bte NGT vide its order dated 21-05-2024 in OA594/2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Potl.ution Control

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte Hlgh Court of

Jammu and Kashmir & Ladakh dated 15-05-2024 in WP (C) No. 106712024 titted M/s

Gurdiat Brick Kitn, Badya[ Brahmana, R.S. Pura, Jammu & Ors. V/s UT of J&K and the

Hon'bte High Court of J&K directed as under:-

"ln the meanwhile, subjectto objections from the other side and till next

date of hearing before the Bench, it is ordered that in case a

representation has been made by the petitioners, the same shatl be

disposed of by them and till the representation of the petition is

*t-.2
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considered and decided, the respondents sha{l not take any coercive

measures against the petitioners"

Whereas, on the basis of pottution potentiat brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution controI mechanism to achieve the prescribed standards of po[[ution and the

above brick kiln was fou nd to be operationaI in violation of the laws without valid consent

that too without adequate Pottution Control Devices / Pottution Control Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22^d February 2022 Iot

regulation of new and existing brick kilns for effective control of air pottution from

operation of kitns whereby, the instattation of new technologies tike Zig-Zag ot Vertical

Shaft or use of Piped Naturat Gas has been made mandatoryfor at[the brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kitns tocated within 10 Km

radius of non-attainment cities as defined by the Central Pollution Control Board and 2

years for areas other than non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice dared 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipal areas) were asked to

convert to Zig-Zag Technology / Verticat Shaft / Piped Natural Gas by or before 23'd

February 2024 and in the rest of the UT of J&K by or betore 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries and not iust any arbitrary point inside the city that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to att the non-

attainment cities most of which have significantty [arger area than what is encompassed

in a 1 0 Km radius / circte and if contention of the petitioner is to be accepted than it woutd

impty that brick kitn can be tocated within non-attainment city itsetf so long as it is more

than 10 Km away from arbitrary central point.

Whereas, the case of the appticant was considered and found that M/s Gurdiat

Brick Kiln, Badyal Brahmana, R.S.Pura, Jammu as per the geo-coordinates submitted
Page 2 of 3
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bythe Divisionat Officer concerned is tocated within 10 Km of Jammu city which is a non-

attainment city and therefore, the brick kitn unit was mandatority to shift to the Zig-Zag

Technotogy / Verticat Shaft / Piped NaturaI Gas by or before 23'd February 2024, which he

has failed to convert within the above prescribed timetine.

lssued with the approvaI of Competent Authority.

z6tlea-+
(Gha ns ha m-Singh) JKAS

MemberSecretary >8.Q.f
J&K PCC

,

No:- J&K PCC/NGI tOA594t 7 7-
oate$-O-os-zozt.

Copy to the :-
1) Regionat Director, J&K Pottution Controt Committee, Jammu for information.
2) DivisionaI Officer, J&K Pottution Control Committee, Jammu (South) for

information.
3) M/s Gurdial Brick Kiln, BadyaI Brahmana, R.S.Pura, Jammu for information.

Page 3 of 3

Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that u nit holder is not etigibte for grant of Consent to Operate titt the such time it

converts into lhe ZiC-Zag / Verticat Shaft / Piped Natural Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d February 2022 and 15-12-2023 and therefore,

requestforgrant of cTo is not accepted.
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Jammu and Kashmir
Pollution Contro! Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

$YWWTSA
NEl l DELHI 3r]:l.i

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titted M/s B D Gupta and Sons, Sarore
Kothey, Bishnah, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25126 and

Section 21 of the Water (Prevention and Controt of Pottution)Act 1974 and Air (Prevention

and Controt of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be ctosed by the J&K Pottution Controt

Committee vide Order No.18-JKPCC ot 2024 dated 03-04-2024 for being operational

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution ControI Committee; and

Whereas, Hon'bte N GT vide its orde r dated 21 -o5-2o24 in O A 594/ 2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Potl.ution Control

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kiln approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 27-05-2024 in WP (C) No. 39412024 titted M/s B D

Gupta and Sons, Sarore Kothey, Bishnah, Jammu and Ors. V/s UT of J&K and the Hon'bte

High Court of J&K directed as under:-

"ln the meanwhile, in case, petitioners file the representation, the

same shall be considered in accordance with the provisions of law."

Whereas, on the basis of pottution potentiaI brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution control mechanism to achieve the prescribed standards of pottution and the

Page 1 of 3
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above brick kitn was fou nd to be operationaI in viotation of the laws without vatid consent

that too without adequate Pottution ControI Devices / Pottution ControI Measures

(PCDS/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22d February 2022 tor

regulation of new and existing brick kilns for effective control of air poltution from

operation of kitns whereby, the instatlation of new technotogies tike Zig-ZaE or Vertical

Shaft or use of Piped NaturaIGas has been made mandatory for attthe brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technologies i.e within a period of 1 year in case kitns located within 10 Km

radius of non-attainment cities as defined by the Central Potlution Contro[ Board and 2

years for areas other than non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice dated 2O-O1-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipal areas) were asked to

convert to Zig-Zag Technotogy / Verticat Shaft / Piped Naturat Gas by or before 23d

February 2024 and in the rest of the UT of J&K by or before 23d February 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries and not iust any arbitrary point inside the c ity that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to att the non-

attainment cities most of which have signif icantty targer area than what is encompassed

in a 1 0 Km radius / circle and if contention of the petitioner is to be accepted than it woutd

impty that brick kitn can be located within non-attainment city itself so long as it is more

than 10 Km away from arbitrary central point.

96d-a
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Whereas, the case ofthe appticantwas considered and found that M/s B D Gupta

and Sons, Sarore Kothey, Bishnah, Jammu as per the geo-coordinates submitted by the

DivisionaI Officer concerned is located within 10 Km of Jammu city which is a non-

attainment city and therefore, the brick kitn unit was mandatority to shift to the Zig-Zag

Technotogy / Verticat Shaft / Piped NaturaI Gas by or before 23,d February 2024, which he

has faited to convert within the above prescribed timetine.
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Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit hotder is not etigibte for grant of consent to operate tittthe such time it

converts into lhe Zig-Zag / Verticat Shaft / Piped Natural Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d February 2022 and 15-12-2023 and therefore,

request for grant of CTO is not accepted.

lssued with the approvatof Competent Authority.

ror,un,ft##fnf*.
Member Secretaty >8 ,9 .

J&K PCC
7+

No:- J&K PCC/N GT toAss$t {0 - { 2-
Date:9-d-09-2024.

Copy to the :-
1) Regionat Director, J&K Pottution Control Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution Control Committee, Jammu (South) for

information.
3) M/s B D Gupta and Sons, Sarore Kothey, Bishnah, Jammu for information.
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J&KJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail. com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

BYWWTSA
N€W DELHI T$:].{.

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titLed M/s B D Gupta and Co., Sarore

Kothey, Bishnah, Jammu V/s UT of J&K & Ors.

Whereas, no industrial unit can be instatted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25/26 and

Section 21 of the Water (Prevention and Controt of Pottution)Act 1974 and Air (Prevention

and Control of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be ctosed by the J&K Pol.tution Control

Committee vide Order No. 3O-JKPCC of 2024 dated O4-O4-2O24 for being operationa[

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Potl.ution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution Control Committee; and

Whereas, Hon'bte NGTvide its order dated 21-05-2024 in OA 594/2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution Control

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 20-05-2024 in WP (C) No. 1115/2024 titted M/s B D

Gupta and Co., Sarore Kothey, Bishnah, Jammu and Ors. V/s UT of J&K and the Hon'bte

High Court of J&K directed as under:-

"Meanwhile, the respondents are directed to consider the renewal of

petitioner's Pollution Control Certificate at least up to 23-02-2025

without insisting upon conversion of its brick kiln to zig zag technology

or Vertical Shaft Technology or Piped Naturat Gas. Till such time the

decision is taken by the respondents on the representation of the
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petitioner, no coercive measure shall be taken against the petitioner.

Alte rati on/ mo difi cati on on layi ng motio n. "

Whereas, on the basis of pottution potentiat brick kitn is ctassified under Orange

category and obtaining the consent from thej&K PCC is mandatory atongwith adoption

of pottution control mechanism to achievethe prescribed standards of pottution and the

above brick kitn was found to be operationaI in violation of the laws without vatid consent

that too without adequate Pottution Control Devices / Pottution Control Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder'

Whereas, MoEF&CC, Gol issued a Notification dated 22nd February 2022 for

regutation of new and existing brick kitns for effective control of air pollution from

operatlon of kilns whereby, the instattation of new technotogies tike Zig-Zag or Verlical

shaft or use of Piped Naturat Gas has been made mandatory for att the brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kilns located within 10 Km

radius of non-attainment cities as defined by the Central Poltution Control Board and 2

years for areas othe r tha n non-attainment c ities.

Whereas, the J&K PCC issued a public notice dated 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag I echnology / Verticat Shaft / Piped Naturat Gas by or before 23'd

February 2024 and in the rest of the UT of J&K by or before 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries a nd not just any a rbitrary point inside the city that ca n be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to at[ the non-

attainment cities most of which have signif icantty targer area than what is encompassed

in a 10 Km rad ius / circle and if contention of the petitioner is to be accepted than it wou [d

impty that brick kitn can be tocated within non-attainment city itself so long as it is more

than 10 Km away from arbitrary central point.

*ta--
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Whereas, the case ofthe applicant was considered and found that M/s B D Gupta

and Co., Sarore Kothey, Bishnah, Jammu as per the geo-coordinates submitted by the

Divisionat Off icer concerned is located within 10 Km of lammu city which is a non-

attainment city and therefore, the brick kiln unit was mandatorily to shift to the Zig-Zag

Technotogy / Verticat Shaft / Piped Naturat Gas by or before 23'd February 2024, which he

has faited to convert within the above prescribed time[ine.

Now, therefore, in view of the forgoing reasons and in compliance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit hotder is not etigibte for grant of Consent to Operate tittthe such time it

converts inro the ZiE-ZaE / Verticat Shaft / Piped Natural Gas in accordance with the

notifications of MoEF&CC, Gol dated 22'd February 2022 and 15-12-2023 and therefore,

request for grant of CTO is not accepted.

lssued with the approvaI of Competent Authority.

d&-b-a.-
(Ghanslr6tn Si nlh) J KAS

Membersecretary Ag, ? . ),
J&K PCC

No:-J&K PCC/NGT/OA594/ l;?- -i;:
Datet,.{o09-2o24.

Copy to the :-
1) Regionat Director, J&K Pottution Contro[ Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution ControI Committee, Jammu (South) for

information.
3) M/s B D Gupta and Co., Sarore Kothey, Bishnah, Jammu for information.

Page 3 of 3

1789



J&K PCCJammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail. com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

NYWWTSA
NEW DELHI :]$::d

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titted M/s Jandiat Brick Kitn, Khairpur,
R.S Pura, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Contro[ Committee, as warranted under Section 25126 and

Section 21 of the Water (Prevention and Controt of Pottution)Act 1974 and Air (Prevention

and Controt of Pottution)Act, 1981 respectively; and

Whereas, the Brick Kitn was ordered to be closed by the J&K Pottution Control

Committee vide Order No. 2SJKPCC of 2024 dated O3-O4-2O24 for being operational

without the mandatory consent from the Committee and bereft of Zig Zag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC;and

Whereas, during the site inspection conducted by the DivisionaI Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Contro[ Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution Control Committee; and

Whereas, Hon'bte NGTvide its orderdated 21-05-2024inOA594/2022titl.ed Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Potl.ution Control

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 15-05-2024 in WP (C) No. 106712024 titted M/s

Jandiat Brick Kitn, Khairpur, R.S Pura, Jammu & Ors. V/s UT of J&K and the Hon'bte High

court of J&K directed as under:-

"ln the meanwhile, subject to objections from the other side and till next

date of hearing before the Bench, it is ordered that in case a

representation has been made by the petitioners, the same shall be

disposed of by them and till the representation of the petition is

4*l-
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considered and decided, the respondents shall not take any coercive

m e a s u re s a Eia i n st th e petiti o n e r s "
Whereas, on the basis of pottution potentiat brick kitn is classified under Orange

category and obtaining the consent from the J&K PCC is mandatory alongwith adoption

of pottution control mechanism to achieve the prescribed standards of pollution and the

above brick kitn was found to be operational in viotation of the laws withoutvatid consent

that too without adequate Pollution ControI Devices / Pottution Control Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rules made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22^d February 2022 tor

regulation of new and existing brick kitns for effective control of air pottution from

operation of kilns whereby, the instaltation of new technotogies tike Zig-Zag or Veftical

Shaft or use of Piped NaturalGas has been made mandatoryfor attthe brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of 'l year in case kitns tocated within 10 Km

radius of non-attainment cities as defined by the Central Poltution Control Board and 2

years for areas other than non-attainment cities.

Whereas, the J&K PCC issued a public notice daled 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units [ocated within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag Iechnology / Verticat Shaft / Piped Naturat Gas by or before 23'd

February 2024 and in the rest ofthe UT of J&K by or before 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

bounda ries and not just any arbitra ry point inside the city that ca n be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to att the non-

attainment cities most of which have signif icantly targer area than what is encompassed

in a 10 Km rad ius / circte a nd if contention of the petitioner is to be accepted than it wou [d

impty that brick kitn can be tocated within non-attainment city itsetf so long as it is more

than 10 Km away from arbitrary centrat point.

4*",+

Whereas, the case of the appticant was considered and found that M/s Jandiat

Brick Kiln, Khairpur, R.S Pura, Jammu as per the geo-coordinates submitted by the
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Divisionat Officer concerned is located within 10 Km of Jammu city which is a non-

attainment city and therefore, the brick kitn unit was mandatority to shift to the Zig-Zag

Technotogy / Verticat Shaft / Piped Naturat Gas by or before 23'd February 2024, which he

has faited to convert within the above prescribed timetine.

Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that u nit holder is not etigibte for grant of Consent to Operate titt the such time it

converts into the Zig-Zag / VerticaI Shaft / Piped NaturaI Gas in accordance with the

notifications of MoEF&CC, Gol dated 22'd Feb(uary 2022 and 15-12-2023 and therefore,

request for grant of cTo is not accepted.

lssued with the approvaI of Competent Authority.

*oQd<k-'z-
(Ghansham Singh) JKAS

Member Secreta ry
J&K PCC

L6'q ' 4

No:- J&K PCC/NGT/OA594/
oate$ E-os-zoz+.

(d-6d
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Copy to the :-
1) Regionat Director, J&K Pottution Controt Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution ControI Committee, Jammu (South) for

information.
3) M/s Jandiat Brick Kitn, Khairpur, R.S Pura, Jammu for information.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

$YWWTSA
NEW DELHI T*S.{

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titted M/s Krishna Brick lndustry Badyal
Brahmana, R.S Pura, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Contro[ Committee, as warranted under Section 25/26 and

Section2l of theWater(PreventionandControtof Pottution)Act1974andAir(Prevention

and Controt of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be ctosed by the J&K Potl.ution Control

Committee vide Order No. 29-JKPCC of 2O24 daLed O3-O4-2O24 for being operational

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Contro[ Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution ControI Committee; and

Whereas, Hon' bte N GT vide its orde r dated 21 -05-2024 in O A 594/ 2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution Contro[

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 15-05-2024 in WP (C) No. 1067/2024 titted M/s

Krishna Brick lndustry Badyat Brahmana, R.S Pura, Jammu & Ors. V/s UT of J&K and the

Hon'ble High Court of J&K directed as under:-

"ln the meanwhile, subject to objections from the other side and till next

date of hearing before the Bench, it is ordered that in case a

representation has been made by the petitioners, the same shall be

disposed of by them and ti[ the representation of the petition is

/abo-
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considered and decided, the respondents shall not take any coercive

measures against the petitioners"

Whereas, on the basis of pottution potentiat brick kitn is classified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution control mechanism to achieve the prescribed standards of pottution and the

above brick kitn was found to be operationaI in viotation of the laws withoutvatid consent

that too without adequate Pottution ControI Devices / Pottution Control Measures

(PCDS/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dared 22d February 2022 for

regulation of new and existing brick ki[ns for effective controt of air po[[ution from

operation of kilns whereby, the instattation of new technotogies tike Zig-Zag or Verlicat

Shaft or use of Piped NaturaI Gas has been made mandatoryfor attthe brick kilns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kilns tocated within 10 Km

radius of non-attainment cities as defined by the Central Poltution Control Board and 2

years for areas other than non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice daled 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag Technotogy / Verticat Shaft / Piped Natural Gas by or before 23'd

February 2024 and in the rest of the UT of J&K by or betore 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

bou ndaries and not just any arbitrary point inside the city that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is applicabte to alt the non-

attainment cities most of which have significantly [arger area than what is encompassed

in a 10 Km rad ius / circte and if contention of the petitioner is to be accepted than it woutd

impty that brick kitn can be located within non-attainment city itsetf so tong as it is more

than 10 Km away from arbitrary central point.

Whereas, the case of the applicant was considered and found that M/s Krishna

Brick lndustry Badyal Brahmana, R.S Pura, Jammu as per the geo-coordinates submitted
Page 2 of 3
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bythe Divisionat Officer concerned is located within 10 Km of Jammu citywhich is a non-

attainment city and therefore, the brick kiln unit was mandatorily to shift to the Zig-Zag

Technotogy / Verticat Shaft / Piped Naturat Gas by or before 23'd February 2024, which he

has failed to convert within the above prescribed timetine.

Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that u n it hotder is not etigibte for gra nt of Consent to Operate titl the such time it

converts into the Zig-Zag / Verticat Shaft / Piped Natural Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d February 2022 and 15-12-2023 and therefore,

request for grant of CTO is not accepted.

lssued with the approvaI of Competent Authority.

(Ghans"4wnam 5tn
k ,^.-0._
gh) JKAS

MemberSecretary Lg.?. ) 0J&K PCC

No:-J&K PCC/NGT/OAs94l )0 - by
Dateif,-09-2024.

Copy to the :-
1) Regionat Director, J&K Pottution Contro[ Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution Controt Committee, Jammu (South) for

information.
3) M/s Krishna Brick lndustry Badyal Brahmana, R.S Pura, Jammu for information.
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Jammu and Kashmir
Pollution Contro! Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@g mail.com

0191 -2472881,2476925

$YWWISA
NEW DELHI :iI}T{

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titl.ed M/s Zamindara Brick lndustries,
Badyat Brahmana, R.S Pura, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25126 and

Section 21 of theWater(Prevention and Controtof Pol.tution)Act 1974andAir(Prevention

and Control of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be ctosed by the J&K Pottution Control

Committee vide Order No. 322-JKPCC of 2024 daled 15-02-2024 for being operational

without the mandatory consent from the Committee and bereft of ZigZag Technol.ogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution ControI Committee; and

Whereas, Hon'bte NGT vide its order dated 21-O5-2O24in OA594/2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pol.tution Control

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kiln approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 24-05-2024 in WP (C) No. 116112024 titted M/s

Zamindara Brick lndustries, Badyal Brahmana, R.S Pura, Jammu V/s UT of J&K and the

Hon'bte High Court of J&K directed as under:-

"ln the meanwhile, subject to objections from the other side and till next date

of hearing before the Bench, it is ordered that in case a representation has been

made by the petitioner, the same shall be disposed of by them and titt the

representation of the petitioner is considered and decided, the respondents

shall nottake any coercive measure againstthe petitioner.,,

*AO^z
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Whereas, on the basis of pottution potentiat brick kitn is classified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution controI mechanism to achieve the prescribed standards of pottution and the

above brick kitn was found to be operationat in viotation of the laws without vatid consent

that too without adequate Pottution ControI Devices / Potlution Control Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rutes made thereunder.

Whereas, MoEF&CC, Gol issued a Notification daled 22d February 2022 fot

regutation of new and existing brick kitns for effective control of air pottution from

operation of kilns whereby, the instattation of new technotogies tike Zig-Zag or Veftical

Shaft or use of Piped Naturat Gas has been made mandatoryfor att the brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technologies i.e within a period of 1 year in case kilns [ocated within 10 Km

radius of non-attainment cities as defined by the Central Pottution Control Board and 2

years for areas otherthan non-attainment cities.

Whereas, the J&K PCC issued a public notice dated 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag Technotogy / Verticat Shaft / Piped Natural Gas by or before 23'd

Fefiuary 2024 and in the rest of the UT ofJ&K by or before 23'd Febtuary 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries and not iust any arbitrary point inside the city that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticab[e to at[ the non-

attainment cities most of which have signif icantty [arger area than what is encompassed

in a 1 0 Km radius / circte and if contention of the petitioner is to be accepted than it would

impty that brick kitn can be located within non-attainment city itsetf so tong as it is more

than 10 Km away from a rbitra ry centra t point.

Whereas, the case of the applicant was considered and found that M/s Zamindara

Brick lndustries, Badyat Brahmana, R.S Pura, Jammu as per the geo-coordinates

submitted by the Divisionat Officer concerned is located within 10 Km of Jammu city

which is a non-attainment city and therefore, the brick kitn unit was mandatority to shift
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to the Zig-Zag Technotogy / Verticat Shaft / Piped Naturat Gas by or before 23d February

2024, which he has faited to convert within the above prescribed timeline.

Now, therefore, in view of the forgoing reasons and in compliance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit holder is not eligibte for grant of Consent to Operate titt the such time it

converts into the Zig-Zag / VerticaI Shaft / Piped NaturaI Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d February 2022 and 15-12-2023 and therefore,

request for grant of CTO is not accepted.

lssued with the approvaI of Competent Authority.

o.6Ld.Q-,c.-
(Ghansfam Siigh)JKAS
Member Secreta rv

J&KPCC 
-)g'1 'l +

Noi J&K PCC/NGT/OA594/ ?S--?7
Date:AE-09-2024.

Copy to the :-
1) RegionatDirector, J&K Pottution Contro[ Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution ControI Committee, Jammu (South) for

information.
3) M/s Zamindara Brick Industries, Badyal Brahmana, R.S pura, Jammu for

information.
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J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretarylkspcb@gmail.com

0191 -2472881,2476925

$YWWTSA
NEW DELHI T$}*

Parivesh Bhavan, Forest ComPlex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titled M/s Abhi Brick Kiln, Gandu Chak,

Mandat, Jammu V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25126 and

Section 21 of the Water (Prevention and Controt of Pottution) Act 1974 and Air (Prevention

and Controt of Pottution)Act, 1981 respectivety; and

Whereas, the Brick Kiln was ordered to be ctosed by the J&K Pottution Control

Committee vide Order No. 36-JKPCC of 2O24 daled O3-O4-2O24 for being operationa[

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the DivisionaI Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K PoLtution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution Controt Committee; and

Whereas, Hon'ble NGT vide its order dated 21-O5-2O24in OA594/2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution Contro[

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 27-05-2024 in WP (C) No. 1170/2024 titted M/s Abhi

Brick Kitn, Gandu Chak, Mandat, Jammu V/s UT of J&K and the Hon'bte High Court of J&K

directed as under:-

"ln view of the submission made by fiearned counsel for the respondents, fhis

petition shall stand disposed of. The respondents to proceed strictly in

accordance with the said notification."

Whereas, on the basis of pottution potential brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

Page 1 of 3
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of pottution controt mechanism to achieve the prescribed standards of potlution and the

above brick kitn was found to be operationat in viotation of the laws without vatid consent

that too without adequate Poltution controL Devices / Poltution controt Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rules made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22^d February 2022 tor

regutation of new and existing brick kitns for effective control of air poltution from

operation of kitns whereby, the instattation of new technotogies tike zig-za9 or vertical

shaft or use of Piped NaturaI Gas has been made mandatory for a[[the brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kilns located within 10 Km

radius of non-attainment cities as defined by the centrat Pottution control Board and 2

years for areas other than non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice dated 20-01-2024 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units tocated within 10 Kms of

Non-attainment city boundary (Jammu and srinagar Municipat areas) were asked to

convert to Zig-Zag Technotogy / Verticat Shaft / Piped Naturat Gas by or before 23'd

February 2024 and in the rest of the UT of J&K by or before 23'd FebruarY 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries and not just any arbitrary point inside the city that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to att the non-

attainment cities most of which have significantty [arger area than what is encompassed

in a 10 Km rad ius / circte a nd if contention of the petitioner is to be accepted than it wou ld

impty that brick kitn can be tocated within non-attainment city itsetf so long as it is more

than 10 Km away from arbitrary central point.

Whereas, the case of the appticant was considered and found that M/s Abhi Brick

Kitn, Gandu Chak, Mandat, Jammu as per the geo-coordinates submitted by the

Divisionat Officer concerned is located within 10 Km of Jammu city which is a non-

attainment city and therefore, the brick kiln unit was mandatorily to shift to the Zig-Zag

Technotogy/ Verticatshaft / Piped Natural Gas by or before 23'd February 2024, which he

has faited to convert within the above prescribed timetine.

Page 2 of 3
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Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit hotder is not etigibte for grant of Consent to Operate tittthe such time it

converts into the Zig-Zag / Verticat Shaft / Piped Naturat Gas in accordance with the

notifications of MoEF&CC, Gol dated 22^d February 2022 and 15-12-2023 and therefore,

request for grant of CTO is not accepted.

lssued with the approvaI of Competent Authority.

or6|.kle__U
(Ghansh6-m Singh)JKAS

'",Il"Jj;"*"ry 8,"r't4

No:- J&K PCC/NGT/OA594413
Date:r-8-09-2024.

Copy to the :-
1) Regionat Director, J&K Pottution Control Committee, Jammu for information'

2) Divisionat Officer, J&K Pottution Controt Committee, Jammu (North) for

information.
3) Mis Abhi Brick Kitn, Gandu Chak, Mandat, Jammu for information.

Page 3 of 3
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Jammu and Kashmir
Pollution Control Committee

chairmanETjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

N\-NNWTSA

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

,S -

NTW DELHI 3O'{

Subject:- Accord of consideration order in case titted M/s Mazdoor Kissan Brick
Kitn, Patli, Samba V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25/26 and

Section 21 of the Water (Prevention and Controt of Pottution) Act 1974 and Air (Prevention

and Controt of Pottution)Act, 1981 respectively; and

Whereas, the Brick Kitn was ordered to be ctosed by the J&K Pottution Control

Committee vide Order No. 273-JKPCC of 2024 dated 15-02-2024 for being operationa[

without the mandatory consent from the Committee and bereft of Zig Zag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisionat Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the i&K Pottution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution ControI Committee; and

Whereas, Hon'bte NGTvide its order dated 21-05-2024inOA59412022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution Control

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kitn approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 24-04-2024 in WP (C) No. 892/2024 titted M/s

Mazdoor Kissan Brick Kitn, Patti, Samba V/s UT of J&K and the Hon'bte High Court of J&K

directed as under:-

"Meanwhile, the respondents are directed to consider the renewal of

petiti o n e r's P o lluti o n C o ntro I C e rtifi c ate at Ie a st u p to 23. 02.2025 with o ut

insisting upon conversion of its brick kiln to ZigZagTechnology orVertical

Shaft Technology or Piped Natural Gas. Till such time the decision is

*bt"+ Page 1 of 3
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taken by the respondents on the representation of the petitioner, no

coercive measure shall be taken against the petitioner" .

Whereas, on the basis of pollution potentiaI brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution control mechanism to achieve the prescribed standards of pottution and the

above brick kitn was found to be operationaI in violation of the laws without valid consent

that too without adequate Po[[ution Controt Devices / Pottution Controt Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rules made thereunder.

Whereas, the J&K PCC issued a pubtic notice dated 20-01-2024 in conformity to

the aforesaid notif ication of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag Technotogy / VerticaI Shaft / Piped NaturaI Gas by or before 23'd

Febtuary 2024 and in the rest of the UT of J&K by or befote 23'd Febtuaty 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries and not iust any arbitrary point inside the city that can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to a[[ the non-

attainment cities most of which have significantty [arger area than what is encompassed

in a 10 Km radius / circle and if contention of the petitioner is to be accepted than itwoutd

impty that brick ki[n can be located within non-attainment city itsetf so long as it is more

than l0 Km away from arbitrarycentral point.

Whereas, the case of the applicant was considered and found that M/s Mazdoor

Kissan Brick Kitn, Patti, Samba as per the geo-coordinates submitted by the Divisionat
Page 2 of 3
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Whereas, MoEF&CC, Gol issued a Notification daled 22d February 2022 lor

regutation of new and existing brick kilns for effective contro[ of air poltution from

operation of kilns whereby, the instattation of new technotogies tike Zig-Zag or Verlical

Shaft or use of Piped NaturaI Gas has been made mandatoryfor altthe brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technologies i.e within a period of 1 year in case kilns located within 10 Km

radius of non-attainment cities as defined by the Centrat Pollution Control Board and 2

years for areas other than non-attainment cities.
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Officer concerned is tocated within 1O Km of Jammu city which is a non-attainment city

and therefore, the brick kitn unit was mandatority to shift to l.he Zig-Zag Technotogy /

Verticat Shaft / Piped Naturat Gas by or before 23'd February 2024, which he has faited to

convert within the above prescribed timeline.

Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that un it hotder is not etigibte for grantof Consent to Operate tittthe such time it

converts into the Zig-Zag / Verticat Shaft / Piped NaturaI Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d February 2022 and 15-12-2023 and therefore,

request for grant of cTo is not accepted.

lssued with the approvat of Competent Authority

*i*-a-
(Ghansham Singh)JKAS
Member Secretary

J&K PCC L9 .? . l I

No:- J&K PCC/NGT lOA594l Z\ -
Date:flt7 -09-2024.

^f,-

Copy to the :-
1) Regionat Director, J&K Pottution Control Committee, Jammu for information.

2) Divisionat Officer, J&K Pottution ControI Committee, Samba (South) for

information.
3) M/s Mazdoor Kissan Brick Ki[n, Patti, Samba for information.

Page 3 of 3
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

NYWWTSA
NEW DEIHI ?I}:i'}

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titted M/s Om Brick Kitn , Trilokpur,
Samba V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25126 and

Section2l of theWater(PreventionandControtof Pottution)Act1974andAir(Prevention

and Controt of Poltution)Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be ctosed by the J&K Pottution Control

Committee vide Order No. 272-JKPCC of 2O24 daled 15-02-2024 for being operational

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the DivisionaI Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Control Committee in violation of the aforesaid ctosure

Order issued by the J&K pottution Control Committee; and

Whereas, H on' bte N GT vide its orde r dated 21 -05-2024 in O A 5941 2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pottution ControI

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kiln approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 22-05-2024 in WP (C) No. 1139/2024 titted M/s Om

Brick Kitn and Ors. V/s UT of J&K and the Hon'bte High Court of J&K directed as under:-

"Meanwhile, the respondents are directed to consider the renewal

of petitioner's Po[lution Control Gertificate at least up to

23.02.2025 without insisting upon conversion of its brick kiln to Zig

ZagTechnology or Verticat Shaft Technotogy or Piped Natural Gas.

Til,t such time the decision is taken by the respondents on the

representation of the petitioner, no coercive measure shall be

taken against the petitioners".

Page 1 of 3
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Whereas, on the basis of pottution potential brick kitn is classified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution controI mechanism to achieve the prescribed standards of potlution and the

above brick kil.n was found to be operationat in viotation of the laws without valid consent

that too without adequate Pottution Control Devices / Pottution ControI Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rules made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22^d February 2022 tor

regutation of new and existing brick kitns for effective control of air poltution from

operation of kitns whereby, the instattation of new technologies tike Zig-Zag or Vertical

Shaft or use of Piped NaturatGas has been made mandatoryfor altthe brick kitns and the

said notification has fixed a time frame within which the brick kilns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kitns [ocated within 10 Km

radius of non-attainment cities as defined by the Central Pottution Control Board and 2

years for areas other than non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice dated 20-01-2024 in conformity to

the aforesaid notif ication of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (Jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag fechnology / Verticat Shaft / Piped Naturat Gas by or before 23'd

February 2024 and in the rest of the UT of J&K by or before 23'd February 2025.

Whereas, the case of the appticant was considered and found that M/s Om Brick

Kitn, Tritokpur, Samba as per the geo-coordinates submitted by the Divisionat Officer

concerned is located within 10 Km of Jammu city which is a non-attainment city and

gAt^z

Whereas, the word city refers to the entire area of the city having definite

boundaries a nd not just any a rbitrary point inside the city that ca n be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticab[e to att the non-

attainment cities most of which have significantty [arger area than what is encompassed

in a 10 Km rad ius / circte and if contention of the petitioner is to be accepted than it would

imptythat brick kitn can be tocated within non-attainment city itsetf so long as it is more

than 10 Km away from arbitrary centra[ point.

Page 2 of 3

1806



therefore, the brick kitn unit was mandatority to shift to the Zig-Zag Technotogy / Verticat

Shaft / Piped Natural Gas by or before 23'd February 2024, which he has failed to convert

within the above prescribed timetine.

Now, therefore, in view of the forgoing reasons and in comptiance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that unit hotder is not etigibte for grant of Consent to Operate tittthe such time it

converts into the Zig-Zag / Verticat Shaft / Piped NaturaI Gas in accordance with the

notifications of MoEF&CC, Gol dated 22'd February 2022 and 15-12-2023 and therefore,

request for grant of CTO is not accepted.

lssued with the approva[ of Competent Authority.

&LbQ-+
(GhansFamSihgh)JKAS
Member Secretary

J&K PCC
24.n .th

No:-r&KPcc/ nqT / b +lSl,/ 31 - q (

Datei*dgos-2o24.

Copy to the :-
1) Regionat Director, J&K Pottution ControI Committee, Jammu for information.

2) Divisionat Officer, J&K Pottution Contro[ Committee, Samba (South) for
information.

3) M/s Om Brick Kitn, Tritokpur, Samba for information.

Page 3 of 3
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pccJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

$YWYIITSA
NEW DELHI :ii:..i

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Subject:- Accord of consideration in case titted M/s Vaid Brick Kiln, Rakh Baroi,
Samba V/s UT of J&K & Ors.

Whereas, no industriaI unit can be instatted or put in operation, without prior

consent of the Pottution Control Committee, as warranted under Section 25/26 and

Section 21 of the Water (Prevention and Controt of PoLtution)Act 1974 and Air (Prevention

and Contro[ of Pottution) Act, 1981 respectivety; and

Whereas, the Brick Kitn was ordered to be ctosed by the J&K Pottution Control

Committee vide Order No. 21-JKPCC of 2O24 dated O3-O4-2O24 for being operational

without the mandatory consent from the Committee and bereft of ZigZag Technotogy as

perthe Notification No. GSR 895(E)dated '15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer

concerned, the unit hotder was found to have resumed operation without mandatory

consent of the J&K Pottution Control Committee in viotation of the aforesaid ctosure

Order issued by the J&K pottution ControI Committee; and

Whereas, H on' bte N GT vide its orde r d ated 21 -05-2024 in O A 594/ 2022 titted Syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pol.tution ControI

Committee to impose EnvironmentaI Compensation upon the viotators; and

Whereas, the proprietor of the Brick Kiln approached the Hon'bte High Court of

Jammu and Kashmir & Ladakh dated 22-05-2024 in WP (C) No. 1139/2024 titted M/s Vaid

Brick Kitn, Rakh Baroi, Samba & Ors. Vis UT of J&K and the Hon'bte High Court of J&K

directed as under:-

"Meanwhite, the respondents are directed to consider the renewal

of petitioner's Potlution Controt Certificate at least up to
23.02.2025 without insisting upon conversion of its brick kitn to Zig

Zag Technotogy or Verticat Shaft Technology or Piped NaturaI Gas.

Tit[ such time the decision is taken by the respondents on the

*Lr-
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representation of the petitioner, no coercive measure shatt be

taken against the petitioners".

Whereas, on the basis of pottution potential brick kitn is ctassified under Orange

category and obtaining the consent from the J&K PCC is mandatory atongwith adoption

of pottution controI mechanism to achieve the prescribed standards of pottution and the

above brick kitn was found to be operationat in violation of the laws without valid consent

that too without adequate Potlution ControI Devices / Pottution ControI Measures

(PCDs/PCMs) as prescribed by Ministry of Environment, Forest and Ctimate Change, Gol

under Environment (Protection) Act, 1986 and Rules made thereunder.

Whereas, MoEF&CC, Gol issued a Notification dated 22d February 2022 tor

regutation of new and existing brick kilns for effective control of air pottution from

operation of kitns whereby, the instattation of new technotogies tike Zig-Zag or Veftical

Shaft or use of Piped Naturat Gas has been made mandatory for a[[the brick kitns and the

said notification has fixed a time frame within which the brick kitns are to be upgraded to

the supra technotogies i.e within a period of 1 year in case kitns tocated within 1O Km

radius of non-attainment cities as defined by the Central Pollution Control Board and 2

years for areas other than non-attainment cities.

Whereas, the J&K PCC issued a pubtic notice dated 2O-O1-2O24 in conformity to

the aforesaid notification of MoEF&CC, whereby, brick kitn units located within 10 Kms of

Non-attainment city boundary (jammu and Srinagar Municipat areas) were asked to

convert to Zig-Zag fechnology / Verticat Shaft / Piped Natural Gas by or before 23'd

February 2024 and in the rest of the UT of J&K by or before 23'd February 2025.

Whereas, the word city refers to the entire area of the city having definite

boundaries and notjust any arbitrary point inside the citythat can be treated as centre of

the city. The Notification issued by the MoEF&CC, Gol is appticabte to at[ the non-

attainment cities most of which have signif icantty [arger area than what is encompassed

in a 1 0 Km rad ius / circte and if contention of the petitionel is to be accepted than it woutd

imptythat brick kitn can be located within non-attainment city itsetf so long as it is more

than 10 Km away from arbitrary centrat point.

4eb Page 2 of 3
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Whereas, the case of the appticant was considered and found that M/s Vaid Brick

Kitn, Rakh Baroi, Samba as per the geo-coordinates submitted by the Divisionat Officer

concerned is located within 10 Km ot Jammu city which is a non-attainment city and

therefore, the brick kitn unit was mandatorily to shift to the Zig-Zag Technotogy / Vertical

Shaft / Piped Natura[ Gas by or before 23'd February 2024, which he has faited to convert

within the above prescribed timeline.

Now, therefore, in view of the forgoing reasons and in compliance to the

aforementioned directions of the Hon'bte High Court of Jammu and Kashmir & Ladakh, it

is found that u nit hotder is not etigibte for grant of Consent to Operate titt the such time it

converts into the Zig-Zag / Verticat Shaft / Piped NaturaI Gas in accordance with the

notifications of MoEF&CC, Gol dated 22d February 2022 and 15-12-2023 and therefore,

request for grant of CTO is not accepted.

lssued with the approvaI of Competent Authority.

,on"",#kk#ffi
Member Secreturyig .S ,lL

J&K PCC '

No:- J&K PCC/

Date:fl.$
*eoTlob lsgllQtv-.so-09-2024.

Copytothe:-
1) RegionatDirector, J&K Pottution Control Committee, Jammu for information.
2) Divisionat Officer, J&K Pottution ControI Committee, Samba (South) for

information.
3) M/s Vaid Brick Kitn, Rakh Baroi, Samba for information.
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,5oT+rlr-s-
To, 2stg {r
Jammu and Kashmir Pollution Control Committee,

Parivesh Bhawan, Forest Complex,

Transport Nagar, Jammu.

Subject:- Reply to showcause notice No.JKPCC/NGT/O.A
(s94 l2o22llo24 l5l7-s2o, dated 03/oB/2024
received on t$1 OZ 1 ZOZ+.

Respected Sir,

The undersigned Jeewan Mahajan and Abhimanyu Mahajan,
Owners of Jai Kiln, Manyal Brahamana, District Jammu, do
hereby reply to the show cause notice as under:-

That the brick Kiln of the undersigned is situated at Manyal
Brahamana, District Jammu, which kiln is situated at a
distance of about 2}lKlrr from the radius of Jammu cit5r.
That the Ministry of Environment vide its notification has
directed installation of zig zag technolory / vertical shaft
technologr in the brick kilns and for which following time
frames have been fixed:-
al23102/2024 for kilns located within TEN KILOMETERS

RADIUS of Jammu city.
b) 2310212025 for other Kilns.

3. That the undersigned respectfully submit that his brick kiln
is situated at Manyal Brahamana, District, Jammu, which is
situated beyond the 10KM Radius of Jammu City about 20
Kms away from the city radius.

4. That the department is getting confused with the terms
Radius and Circumference, the department is measuring the
distance from the outer limit (Circumference), which is totally
against the mandate of Notification dated 15l l2l2O23 of the
Ministry.

5. That the undersigned has time till 231O212O25 to install the
zig zag technologr in his brick kiln and which the
undersigned undertakes to install and for which the
undersigned has already taken up the process.

hLo l
#,-

1.

2.

\,t--
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6. That since the undersigned had time till feb 2O2S to bring in
the new technologz, therefore the undersigned has not
violated the directions of the ministry order.

7. That apart from above, the Hon'ble High Court in a number
of cases filed before it has in categoric terms has directed the
department to renew the pollution certificate without
insisting upon conversion to zig zag technologr, and also
asked the department to not to take any corrective measures
against the brick kilns.

8. That the undersigned has not violated any order of the
Ministry, but the office of your goodself has violated the
orders of the Hon'ble High Court, which amounts to
commission of the Contempt of the orders of the Hon,ble High
Court of J&K and for which the appropriate contempt petition
shall be filed before the Hon'ble High Court.

9. That the department has gone wrong in not renewing the
pollution certilicate of the undersigned for want of
installation of zig zag technologz, when the time for that is
available till February 2025.

10. That to sum up, the department has not only mis applied the
notification of ministry dated 15/12 12023, but have also
violated the orders of the Hon'ble High Court of J&K. The
brick kiln was operated under the order of the Honble High
Court whereby the Hon'ble Court had directed not to initiate
any corrective measure against the brick kilns. The issuance
of the show cause notice dated 03/0912024 received on
14 lO8/2O24 amounts to initiation of a corrective measure
and amounts to contempt of the orders of the Honble High
Court.

1 1. That in view of the above, the undersigned submit that it has
not violated any order and as such is not liable to pay any
compensation as stated in the show cause notice and
therefore pray that the notice under reply be withdrawn.

Dated ,-fl1oe1zoz+. Yours Sincerel

Jeewan Mahajan
Abhimanyu Mahajan

Owners M/s Jai Kiln,

,'

d Com
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7\.

Sr. No. 182

AT JAMMU

Jai Kiln

\YP(C) No. I138/2024

. . . . Petitioner/Appellant(s)

Through:- Mr. Vishal Goel, Advocate

V/s

UT of J&K and others .. ...Respondent(s)

Through:

CORAM : HON,BLE MR. JUSTICE vINoD CHATTERJI KOUL, JUDGE

ORDER
22.05.2024

Issue notice to the respondents, refurnable within four weeks.

Requisites for service within one week.

List on 26.07.2024.

Meanwhile, the respondents are directed to consider the renewal of

petitioner's Pollution control certificate at least up to 23.02.2025 without

insisting upon conversion of its brick kiln to zig zag Technology or

vertical shaft Technology or piped Natural Gas. Till such time the

decision is taken by the respondents on the representation of the

petitioner, no coercive measure shafl be taken against the petitioners.

(vrNoD CHATTERJI KOUL)
JUDGE

Jammu
22.05.2024
Vishal

Vishal Khaiuria
2024.os.24 tt:26
I attest to the accuracy and
integrity of this document
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ALO

Subject:- Reply to showcause notice No.JKPCC/NGT/O.A
(s94/2023)1o24 1533-s35, dated 03l08l2o24
received on L4 I OB I 2024.

Respected Sir,

6'thh. undersigned Rattan Lal Prop. M/s Jai Raja Mandlik
. Brick Kiln, Purkhoo Mishriwala, District Jammu, do hereby
reply to the show cause notice as under:-

1. That the brick Kiln of the undersigned is situated at purkhoo,
Mishriwala, District Jammu, which kiln is situated at a
distance of about 20Km from the radius of Jammu cit5r.

2. That the Ministry of Environment vide its notification has
directed installation of zig zag technologr / vertical shaft
techhologr in the brick kilns and for which following time
frames have been fixed:-
al23/02/2024 for kilns located within TEN KILOMETERS

RADIUS of Jammu city.
bl23/02/2025 for other Kilns.

3. That the undersigned respectfully submit that his brick kiln
is situated at Purkhoo, Mishriwala, District, Jammu, which
is situated beyond the 10KM Radius of Jammu City.

4. That the department is getting confused with the terms
Radius and Circumference, the department is measuring the
distance from the outer limit (Circumference), which is totally
against the mandate of Notification dated L5 / 12l2O23 of tlr.e
Ministry.

5. That the undersigned has time till 23/0212025 to install the
zig zag technologr in his brick kiln and which the
undersigned undertakes to install and for which the
undersigned has already taken up tJ:e process.

6. That since the undersigned had time till feb 2025 to bring in
the new technolory, therefore the undersigned has not
violated the directions of the ministry order.

[z-
v\-

r
ro, soJvg' P

Jammu and Kashmir pollution control a.*Lsl^qlvqmmlttee, ' /
Parivesh Bhawan, Forest Complex,

Transport Nagar, Jammu.
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7. That apart from above, the Honble High court in a number
of cases filed before it has in categoric terms has directed the
department to renew the pollution certificate without
insisting upon conversion to zig zag technologr, and also
asked the department to not to take any corrective measures
against the brick kilns.

8. That the undersigned has not violated any order of the
Ministry, but the office of your goodself has violated the
orders of the Honble High Court, which amounts to
commission of the contempt of the orders of the Honble High
Court of J&K and for which the appropriate contempt petition
shall be fiIed before the Honble High Court.

9. That the department has gone wrong in not renewing the
pollution certificate of' the undersigned for want of
installation of zig zag technologr, when the time for that is
available till February 2025.

10. That to sum up, the department has not only mis applied the
notification of ministry dated 15 I L2 /2023, but have also
violated the orders of the Hon'ble High court of J&K. The
brick kiln was operated under the order of the Honble High
Court whereby the Honble Court had directed not to initiate
any corrective measure against the brick kilns. The issuance
of the show cause notice dated 03 /o8 /2024 received on
13lOB l2O24 arnounts to initiation of a corrective measure
and amounts to contempt of the orders of the Honble High
Court.

11. That in view of the above, the undersigned submit that it has
not violated any order and as such is not liable to pay any
compensation as stated in the show cause notice and
therefore pray that the notice under reply be withdrawn.

Dated :-22/0812024

a

Yours ttr".t.,Lc L.
*"t 

"arlfr?J,,orM/s Jai Raja Mandlik Brick
Kiln,
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l,-\7 LA>
ro, 2a ( Ol>q
Jammu and Kashmir Pollution Control Committee' t

Parivesh Bhawan, Forest ComPlex,

Transport Nagar, Jammu.

Subject:- Reply to showcause notice No'JKPCC/NGT/O'A

1So+ l2o22llo24ls47-1so, dated 03l08l2o24
received on 14 I 08 I 2024'

Respected Sir,

The undersigned Satish Kumar Prop' M/s Nandi Brick Kiln'

Village Rakh Baroi, District Samba, do hereby reply to the

show cause notice as under:-

1. That the brick Kiln of the undersigned is situated at village

Rakh Baroi, District Samba, which kiln is situated outside

the Non Attainment Zone and' at a distance of more than 40

Kms from the radius of Jammu citY'

2. That the Government has earmarked Non attainment Cities

country vide and in UT of J&K only Jammu and Srinagar are

categoiised as Non attainment Cities, the brick kiLr of the

undJrsigned is situated in a different district'
3. That ttre Ulnistry of Environment vide its notification has

directed installation of zig zag technolog I vertical shaft

technologr in the brick kilns and for which following time

frames have been fixed:-
al 231O212024 fot kilns located within TEN KILOMETERS

RADIUS of Jammu citY'
bl231O212O25 for other Kilns'

a. Tirat the undersigned respectfully submit that his brick kiln

is situated at District Samba, which is situated at a distance

of about more than 4OKms from Radius of Jammu City'

5. That the department is getting confused with the terms

Radius and Circumference, the department is measuring the

distance from the outer limit (circumference), which is totally

"g"i."t 
the mandate of Notification dated t5l 12l2O23 of the

Ministry.
6. That the undersigned has time till 231O212O25 to install the
- 

zigzagtechnolog! in his brick kiln for the following reasons:-

tJ--

})>_6 .rg

l.L0
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a) The brick kiln of undersigned is situated in District

Samba, which does not fa-ll in the Non attainment zone as

per the Government Circulars'
b) 

^secondly the brick kiln is situated at a distance more than

4OKm from Radius of Jammu CitY'

7. Thatthe undersigned und,ertakes to install zigzagtechnoloey

within the prescribed time tlll2310212025 and for which the

undersigned has already taken up the process'

8. That since the undersigned therefore has not violated the

directions of the ministry order'
9. That apart from above, ihe Hon'ble High Court in a number

of cases filed before it has in categoric terms has directed the

department to renew the pollution certificate without

insisting upon conversion to zig zag technolory' and also

asked the department to not to take any corrective m:aYr.es

.g.irr"t the trick kilns, but the office of your goods-elf by

iJsuing this notice has committed Contempt of the orders of

the Holnble High Court of J&K and for which the appropriate

contempt petition shall be filed before the Honble High Court'

10. That the department has gone wrong in not renewing the

pollution certilicate of tt'" undersigned for *"lt of

installation of zig zag technolory, when the time for that is

available till February 2025'
11. That the department has not only mis applied the notification

of ministry dated 15/ 12 12023, but have also violated the

orders of the Hon'lcle High Court of J&K' The brick kiln was

operated und'er the ordei of the Hon'ble High Court whereby

the Hon'ble Court had directed not to initiate any corrective

measure against the brick kilns' The issuance of the show

cause notice dated 03/0812024 received on l4lO8l2O2a

amounts to initiation of a corrective measure and amounts to

contempt of the ord,ers of the Hon'ble High Court'

12. Thatin view of the above, the undersigned submit that he is

not liable to pay any penalty as stated in the notice and

therefore praythat the notice under reply be withdrawn'

Dated ,-84oslzoz+. Yours SincerelY

6on*XKa'/U'L
S'atistr Kumar (ProP)

Nandi Brick Kiln Samba

.q16
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/ -tr17Q>;ro, ys /o I arl
Jammu and Kashmir Pollution Control Comrrlittee,

ALO

l.{-

Dlqg

Parivesh Bhawan, Forest Comp1ex,

Transport Nagar, Jammu.

Subject:- Reply to showcause notice No.JKPCC/NGT/O.A
(594 12023) I o24 I s43-546, dated 03 l08 /2024
received on 14 /O812O24.

Respected Sir,

The undersigned Ashok Kumar M/s Vaid Brick Kiln, Village
Rakh Baroi, District Samba, do hereby reply to the show
cause notice as under:-

1. That the brick Kiln of the undersigned is situated at Village
Rakh Baroi, District Samba, which kiln is situated outside
the Non Attainm ent Zone and at a distance of more than 40
Kms from the radius of Jammu city.

2. That the Government has earmarked Non attainment Cities
country vide and in UT of J&K only Jammu and Srinagar are
categorised as Non attainment Cities, the brick kiln of the
undersigned is situated in a different district.

3. That the Ministry of Environment vide its notification has
directed installation of zig zag technologr I vertical shaft
technolory in the brick kilns and for which following time
frames have been fixed:-
a) 23102 /2024 for kilns located within TEN KILOMEIERS

RADIUS of Jammu city.
bl 2310212025 for other Kilns.

4. That the undersigned respectfully submit that his brick kiln
is situated at District Samba, which is situated at a distance
of about more than 4OKms from Radius of Jammu City.

5. That the department is getting confused with the terms
Radius and Circumference, the department is measuring the
distance from the outer limit (Circumference), which is totally
aglinst the mandate of Notification dated 15l L2l2023 of the
Ministry.

6. That the undersigned has time tiII 23/O212025 to install the
zigzagtechnolory in his brick kiln for the following reasons:-

1823



a) The brick kiln of undersigned is situated in District
Samba, which does not fall in the Non attainment zone as
per the Government Circulars.

b) Secondly the brick kiln is situated at a distance more than
4OKm from Radius of Jammu CitY.

7. Thatthe undersigned undertakes to install zigzagtechnoloSr
within the prescribed time tlll2310212025 and for which the
undersigned has already taken up the process.

8. That since the undersigned therefore has not violated the
directions of the ministry order.

9. That apart from above, the Honble High Court in a number
of cases liled before it has in categoric terms has directed the
department to renew the pollution certificate without
insisting upon conversion to zig zag technoloSr, and also
asked the department to not to take any corrective measures
against the brick kilns, but the office of your goodself by
issuing this notice has committed Contempt of the orders of
the Hon'ble High Court of J&K and for which the appropriate
contempt petition shall be filed before the Hon'ble High Court.

10. That the department has gone wrong in not renewing the
pollution certilicate of the undersigned for want of
installation of zig zag technologr, when the time for that is
available till February 2025.

11. That the department has not only mis applied the notification
of ministry dated 15/12 12023, but have also violated the
orders of the Hon'ble High Court of J&K. The brick kiln was
operated under the order of the Hon'ble High Court whereby
the Hon'ble Court had directed not to initiate any corrective
measure against the brick kilns. The issuance of the show
cause notice dated 03/0812024 received on l3lO8l2O24
amounts to initiation of a corrective measure and amounts to
contempt of the orders of the Hon'ble High Court.

12. Tinat in view of the above, the undersigned submit that he is
not liable to pay any penalty as stated in the notice and
therefore pray that the notice under reply be withdrawn'

Yours Sincerelv
NJ*

esfbf<Gupta (Prop)
Vaid Brick Kiln

t\,

Dated iuo8l2o24.
Coni...

rr:

t
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Sr. No. 181

wP(C) No. tt39l2024

Om Brick Kiln and others .... Petitioner/Appellant(s)

Through:- Mr. Vishal Goel, Advocate

V/s

UT of J&K and others . . ...Respondent(s)

Through:-

CORAM: HON,BLE MR. JUSTICE VINOD CHATTERJI KOUL, JUDGE

ORDER
22.05.2024

Issue notice to the respondents, returnable within four weeks.

Requisites for service within one week.

List on 26.07.2024.

Meanwhile, the respondents are directed to consider the renewal of

petitioner's Pollution Conhol Certificate at least up to 23.02.2025 without

insisting upon conversion of its brick kiln to Zig Zag Technology or

Vertical Shaft Technology or Piped Natural Gas. Till such time the

decision is taken by the respondents on the representation of the

petitioner, no coercive measure shall be taken against the petitioners.

(vrNoD CHATTERJI KOUL)
JUDGE

Jammu
22.05.2024
Vishal

Vishal Khajuria
2O24-O5.24 11t26
I attest to the accuracY and
integrity of this document

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU
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To,

Jb)7qa
h(al

Jammu and Kashmir Pollution Control Committee,

Parivesh Bhawan, Forest Complex,

Transport Nagar, Jammu.

ilf

Subject:- Reply to showcause notice No.JKPCC/NGT/O.A
(s94 12022)lo24l48s-488, dated 03l08l2024
received on Al08l2024.

ALO
Respected Sir,

X-
q,- 

^ ./1 r. The undersigned Ravinder Kour, Prop. Mls Zanindara Brick
'(tt's'''Y Kilrr, Village Badyal Brahamana, RS Pura, District, Jammu,

do hereby reply to the show cause notice as under:-

1. That the brick Kiln of the undersigned is situated at Village
Badyal Brahamana, RS Pura, District, Jammu, which kiln is
situated at a distance of about 20Km from the radius of
Jammu cit5r.

2. That the Ministry of Environment vide its notification has
directed installation of zig zag technolog I vertical shaft
technologz in the brick kilns and for which following time
frames have been fixed:-
a) 2310212024 for kilns located within TEN IfiLOMETERS

RADIUS of Jammu city.
bl231O212O25 for other Kilns.

3. That the undersigned respectfully submit that his brick kiln
is situated at Village Badyal Brahamala, RS Pura, District,
Jammu, which is situated beyond the 10KM Radius of
Jammu Cit5r, situated at a distance of more than 20Kms

4. That the department is getting confused with the terms
Radius and Circumference, the department is measuring the
distance from the outer limit (circumference), which is totally
against the mandate of Notilication dated l5ll2l2O23 of the
Ministry.

5. That the undersigned has time till 231o212o25 to install the

zig zag technologr in his brick kiln ald which the

undersigned undertakes to install and for which the

und.ersigned has already taken up the process'

I1827



6. That since the undersigned had time till feb 2025 to bring in
the new technologr, therefore the undersigned has not
violated the directions of the ministry order.

7 . That apart from above, the Honble High Court in a number
of cases filed before it has in categoric terms has directed the
department to renew the pollution certificate without
insisting upon conversion to zig zag technologr, and also
asked the department to not to take any corrective measures
against the brick kilns.

8. That the undersigned has not violated any order of the
Ministry, but the office of your goodself has violated the

' orders of the Hon'ble High Court, which amounts to
commission of the Contempt of the orders of the Honble High
Court of J&K.

9. That the department has gone wrong in not renewing the
pollution certificate of the undersigned for want of
installation of zig zag technologz, when the time for that is
available till February 2025.

10. That to sum up, the department has not only mis applied the
notification of ministry dated 15 / 12 /2023, but have also
violated the orders of the Hon'ble High Court of J&K.

1 1. That in view of the above, the undersigned submit that it has
not violated any order and as such is not liable to pay any
penalty as stated in the show cause notice and therefore pray
that the notice under reply be withdrawn.

Dated ,41 08 12024.

d Com
+t

rp'

I

,,fud.,%rozuL-
&a^rlh d o4<xe->-

Ravinder Kour (Prop)
M/s Zanindara Brick Kiln.
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